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STATUTORY RESOLUTION RE. DIS-

APPROVAL OF PRESS COUNCIL

(AMENDMENT) ORDINANCE

PRESS COUNCIL AND (AMEND-
MENT) BILL

ot wy foredr (wiwr ) daFrsfam
& T A gANT AATHA GIIT W AR
WY et a1 & Sgw) waT AeArE F7
g AFET HTRAN ARATE | H A&
wew g f&

“This House disapproves of the
Press Council (Amendment) Or-
dinance, 1974 (Ordinance No 3 of
1974) promulgated Dy The Presi-
dent on the 28th June, 19747
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“Hind Samachar was sanctioned
an electric connectivn for 8.528 KW
by the Punjab State Electiicity
Board since 1969.

On 7th Apnl, 1871, a requisition
for an increase of 26820 KW Jload
was made to the State Electricity
Board for running a new Web
Offset Rotary machine imported
from U.S.A. A security of Rs. 640
as demanded by the Board in res-
pect of the above requisition was
deposited and an agreement duly
executed in this bchalf was also
tendered. The above increase _01'
load was sanctionud by the Chalr-
man, Punjab State Electricity
Board....”
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ST F AT T Fd § ¢

“On 18th May, 1973, we applied

for further extension of 25.420 KW
requisition
dated 18th May, 1973. A further sum
of Rs. 520 was deposited as security
executed

electric load wide our

and the agreement duly
wag tendered in this behalf....”

I I W 9 TR E -

“On 8th August, 1973, we receiv-

cited a letter from the S.D.O. Elec-
rity, Civil Lines,

the existing load of 74.600KW....”

gramFarare fasdr 3 =fas
W F T | 39 & fog foay
faeer WX I ST A1 FUIT I IHAT
FW @, fodY aig & ufom aiwg
qEY o | AE H AT FY TR ATHT
3@ & 717 aga suret faqay aon
FT WE | 99 FT A g fF I=

Jullundur with
reference to our above application
that the load checked at site was
74.600 KW and directed us to apply
for further extension to regularise
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MR, DEPUTY-SPEAKER: All
these come “Within the Press Council?
Song and Drama Division also?
ufasafaa Fr
AT, HISH ATH  TIAARUA | HIEH
3 FT agd waaed  gfyart @

3 q¥ 7 wfus wwa &g oar

st Ay famd

MR. DEPUTY-SPEAKER: I am
not preventing him. Under the rules,
you have your half an hour, the sta-
tutorily allotted half an hour. You
can say anything you want.

ot wy fmdr 0 g8 wrdfaa aai
2 ? %W ATh uFEn A, niveata A
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wT | 37 T AT7 gA & HEAAA LA
78 AT 18 ATeE g TN TR 7 A
YT zzyenazr Sx e q81 R
wF AreF & mifg § TEA IS 139 F
FANTT ST AT, FATZT WIF g R 3A
a9 Tamm v qr) ¥ fea aafzg
Tt fFawm e T aAwt
T 29 97 UF a1 &Y AT 77
wa fF Aol gev qEr faFar, soTr
mEEARE P ATH aEY fEET Ssmaar
speit STt OF FATETT A 90T WOT AT
ggx wwr ¥ wIvoAm A1 &1t
&g FF Al AR 9Er AAT E
wa 3z & EumE wAry v v fT
14 feq % g7 oy A fowez w4 4
FrEwae & Fra oft Wt Anfer A
FRdTa ¥ 97 WY At 52T fRa ger
Tt o gr AT K fARa T |
&t 4F TF TAT? TATTA AT HATHA AT
¥ =1 g % fafaedt mme T7ATA
wEad ¥, §9 gt fraw & w2
ST $B T & apA WA

MR. DEPUTY-SPEAKER: 1f ob-
jection can be taken to Confucius of
3,000 years, why cannot objection be
taken to Hamlet of 300 years?

ot g fomd A foedt @
TAA A, WIT Gl WL qem A

s et

sMoved with the reco nmendation of the President
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grera a7 g7 vk &7 war AR € 8
AT Fr M7 E F JWAH BT 39
F 7 & ey o vpr g 1 T F A
¥ yrafed qORIRES & Tz A gWEA
F 9 ¥ wgde frad fadw v A W
ns qET A RO MTAm A AN 9w
Wt %7 2 31 fr T w1 3| Sifmar T
®IT AR T AT | | F7T ARG HqTUT T
A1 & Hfam & surer AW $A A7 MeT
4@l AR E | AT AE N 3200 B 3+ A
AF! 97 FAT HATIT TITW TTHA T 9T
T |

MR DEPUTY-SPEAKER: Resolu-
tion moved:

“This House disapproves of the
Press Council (Amendment) Ordi-
nance 1974 (Ordinance No. 3 of
1974) promulgated by the President
on the 28th Junc, 1974,

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BRIR SINHA). 1 move®*:

“That the Bill further to amend
the Press Council Act of 1965, as
passed by Rajya Sabha, be taken
mto consideration ™

As the hon. Member, Shry Madhu
Limaye himself says, the Bill has a
very himited object, that 1s, to extend
the life of the Press Council till the
81st of December, 1974. The House is
aware that a committee consisting of
Members of Parhament is going
through the consideration of at the
moment, the nominating processes and
the various aspects of the Press Coun-
cil. At the moment I would like to
confine my remarks only to this and
later, when the time comes, I will
respond to the various speeches to be
made.

ey . etsprono ot
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MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill further to amend
the Press Council Act of 1965, as
passed by Rajya Sabha, be taken
into consideration.””

SHRI SAROJ MUKHERJEE (Kat-
wa): There is nothing to object to in
this Bill as such. It seeks to extend
the tenure of the Chairman of the
Council and the Members of the
Council upto the last day of 1974 be-
cause the Parliamentary Committee
set up to find out the ways and
means for the selection of the Chair-
man of the Council and Members has
not yet completed its deliberations
and sent its recommendations....

MR. DEPUTY-SPEAKER: It looks
the Members of Parliament are very
slow in their work.

SHRI SAROJ MUKHERJEE: How-
ever, the Press Council of India is
responsible for the freedom of press
in our country. Therefore, the Press
Council of India and the concerned
Ministry’s performances have to be
analysed here during discussion on
this Bill.

To-day, in India we find freedom of
the press being suppresseid. ...

SHRI SOMNATH CHATTERJEE
(Burdwan): Every minute,

SHRI SAROJ MUKHERJEE:
though their leader. Pandit Jawaharlal
Nehru said in 1950, “I would rather
have
the dangers of misuse than a suppres-
sed and regulated press.”” Now, our
government. followers of Pandit
Jawaharlal Nehru, are flouting their
leaders advice and they are not only
suppressing the freedom of the press
but the saféty of the journalists is in
danger to-day. Nowhere in the
world and in no country in the world
the lives of journalists are in danger
as in India of to-day. Not only har-
assment and other things but the
journalists are being killed by the

a completely free press with
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officials in league with the goondas.
Besides the case of ‘Searchlight’ and
‘Pradeep’ in Bihar, all of us know the
case of gruesome murder of the
Jamshedpur journalist-editor who was
killed early this month because he
wanted to find out and disclose the
links of the officials with the smug-
glers’ in the Jaduguda uranium smug-
gling case and he was brutally mur-
dered and even the tongue of his wife
was chopped off. Your heads should
hang in shame.

Our Minister here and the Press
Council of India cannot defend our
journalists. Nowhere in the world
journalists are torfured as in India.
In the democratic countries of the
world or in the socialists countries
the press and the journalists are held
in high esteem. They are respected
by the parties by the society and by
thel Government. But here in this
country they are being brutally tor-
tured. Sometime ago the Times of
India Correspondent, Mr. B. D. Gupta,
was arrested and harassed like any-
thing because he exposed link of the
high officials with police atrocities
against Harijans in U.P. In U.P. there
are other cases as in Banda district
where the editor and printer of a Incal
fortnightly has been hounded out of
Banda by the police because they
printed two special issues criticising
police atrocities in the dictrict. This
is the fate of our journalists in India.
Can any Minister, can any leader of
the ruling Partv imagine how much
freedom journalists of the U.S.A. are
allowed to emjoy? Everybody knows
what the freedom of the press and
journalists means there. They expos-
ed various misdeeds of the man in the
highest position, Mr. Nixon, the Pre-
sident and they have got the freedom
to exposel. the President of the USA
who had to face impeachment charges
and ~ subseauently had to resign.
Here what do our Congress leaders
do? You still boast of India being the
largest democracy. If von boast of it.
can vou take lessons from the USA
and democratic functioning of their
Press?
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MR. DEPUTY-SPEAKER: This is a
very significant statement,

SHRI SAROJ MUKHERJEE: They
could take lessons in this case at
least regarding frecdom of the press.
But they do not do it. They do not
even believe in the bourgeoise demo-
cratic rights and privileges of the
journalists. They are killing parha-
mentary democracy. That is why we
say that there arc symptoms or ele-
ments of fascism not Jurking but
clearly discernible in the attitude of
the Government and the Press Council
of India, a sregards their attitude to
of India, as regards their attitude to
wards freedom of expression and all
these things.

They have decided that the Press
should not be free; they want that
press and journalists should remain
tied to the apron strings of the ruling
party and monopoly interests. This
is the policy which they follow. This
is what they do by way of curtailing
edvertisements curtaiing many other
things, assistance, newsprint and by
all these things they want to harass
those who are critical of Government
policies and performance.

There are two Ministers of the 1&B
Ministrv They go round the country
and make speeches Particularly the
I&B Minister Mr Inder Guyral s
adept at making nice speeches on
varied subiects. He has snme ideas
and plans in his own ministry also
but these are remaining on paper
only, they are not implemented.
Drifting goes on. Everything gocs on
drifting. Nothing is being imple-
mented. He himself sometimes said.
he is helpless, he has to depend upon
other Ministries. In regard fo news-
print supply, he said, yes, it is related
to thd Commerce Ministry. Regarding
high price, he said ves, he has to
depend upon other Ministries who sign
contracty in foreign trade. In the
case of import he said, he cannot do
anything, he has to depend upon
other ministries. In the case of in~
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crease of production he said it de-
pends upon Industrial Development
Mnistry, and so on, .

14 hrs e

Attacking on the journalists and
press, representing them and all that
deponds upon the Home Ministry.
You must assert yourself if you want
to function or if your ministry wants
to get certain things done, you shoyld
not shirk on the plea of hclplessness,

We know that the journalists want
to write objectively and to cxpose
corruption. But, they are not in a
position to do it as the situation stands
to-day in Indiz. I am in this profes-
wion for so long and many of the
reporters of the newspapers and news
agencies told me that thev cannot do
that and if they c¢xpose anvone of
cetruption o write out in the papers,
their ives are in danger and they may
really be killed That 1+ the situation
to-day a hornfying situation There is
no freedom of the press, and journa-
list< arc being under the threat of
dismissal or are bemng killed if they
write anvthing  Theie are Tionest
journalists who want to writd but
the monopoly owners and vested inte-
1estes and alse Government do not
allow them io write under the threat
of distmssal That threat is there and
also their being killed by the persons
fo-dav a horrifying situation. There is
no freedom of the press: and journa-
lists lives are not at all safd in India
1 want to make this point so that the
Minicter can reply as to how he is
poing to protect them, This is not the
only method to control press in India.
Even in Punjab for two daily news-
papers in Hindi and Urdu supply of
electricity hae been stopped. In Ben-
gal also in case of the Opposition
papers and press, supply of electricity
is being stopped in the name of
load-shodding  Every now and then
in the plea of load shedding eicctfi—
city is being stopped. As they write
against the Government, the State
Fiectricity Bostd stops giving electri-
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city to them. Take for example Pun-
jab. There too the electricity was
stopped because of government’s inteir-
vention. That is because the journa-
lists are critical about. State Gov-
ernments. There are many instances
like this. In Gujarat about 25
journalists were beaten up some
time back. They gave a memc-
‘randum to the Prime Minister about
their grie¢vances. Nothing has been
done either by the Home Minis-
try or by the Prime Minister Lok
Satta and Jan Satta groups of dailies
in Gujarat are selling and re-selling
their assets. There is apprefhension
that they will lose their jobs. There
are talks of reselling and selling of
assets because the Minister had
announced in Parliament that very
soon he would bel bringing forward
the Diffusion of Monopoly Ownership
Bill. He said that the Bill was being
finalised. So, they are disposing of
their assets in various dubious and
illegal ways. That only means that

the journalists will have to suffer
for all that is done by the mono-
polists—vested interelsts. Sir, this is

a dangerous game. The President of
the Association of Press Photo Re-
porters was terrorised by the police
in Ahmedabad. This happens in

U.P, in Punjab everywhere. Their
cases were also referred to the
Press Council of India. It did
not move. at all. They did not
care for the rights and privi-
leges of the journalists; they did

not care for the freedom of the press.
The Press Council of India is to pre-
serve the freedom of the press and
to maintain the standard of the
newspapers That is not being done.
They only help the vested interests—
monopoly interests and not the jour-
nalists. These Press tycoons are
controlling everything and direct as
to what should be written in the
newspapers. The Govefrnment is
trying to control the entire press.
Take for example the Basumati, a
Calcutta daily. This has been taken

over by State Government.
also an editor there. Shri

Therej is
Vivekanand

Mukherjee is the editor. The Gov-
ernment has imposed another overall
editor-in-charge., An ex-Chief Re-
porter of the Statesman, Shri Kedar-
nath Ghosh has been imposed as an
overall editor over the head of Shri
Vivekanand Mukherjee. That means
they do not believe in freedom of
Press and want to control the Press
entirely so that it may toe their line.
With these words I suggest the Press
Council when reconstituted should be
very much democratic elected from
electoral colleges of various states,
and a democratically representative
body with all shades of opinion, that
is, representing Editors, Sub-Editors
specially of small and medium news-
papers and working journalisis and
other associations related with news-
paper industry, It should have a big
weightage of working journalists’
associations. Then only the freedom
of the Press can be assureld and
Government control could be fought
out.

With these words, I conclude.

SHRI B. V. NAIK (Kanara):
Hon’ble Deputy Speaker, Sir, this is
a very limited Bill and according to
the statement of objects and reasons:

“The members of the Nominating
Committee felt that it would not be
desirable to expose| their respective
offices to any possible criticism”

We had the opportunity of partici-
pating in this discussion last time
when we extended the term. The
key offices involved are tha of the
Hon’ble Speaker, the Chairman of
Rajya Sabha and the Chief Justice
of India. The| present Bill that has
been brought is in the form of a
temporary measure and, I think, some
decision will have to be taken before
the close of this year. The subject
has been exercising the mind of the
Minister and the Ministry and when
the persons holding eminent office in
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[Shri V. K. Naik]

this country reffuse to perform & cer-
tain responsibility that has been
evolved by a legislation which has
been made under the Constitution. |
wonder whether at the tinfe when
they said they @b not want to carry
this office of a Committee fo nomu-
natel this Council any suggestion as
to the alternatives as to who else
could carry the job was made. I feel
it would not be possible for us to
accept this contention at all. Ult-
mately we cannot find anyone cisc.
Either it has to be done by the Coun-
cil of Ministdrs or by the hon'ble
Membeirs occupying this Constitutron-
nal office. I think we have becn
postponing an issue through this Act
which under the given circumstances
we are not able to find any solution.
1 would, therefore, bq grateful if the
hon. Minister were good enough to
tell us as to what are the alternate
avenyes which are up his sleeves.

Secondly, I would like 1o drow
your attention to a case as reported
in the Eleventh Report for 1972 of
the Press Council of India.

There was a case particularly in
regard to the late Chief Minister of
Goa, Mr. Bandodkar and the paper
called Gomantek in Goa, wherein the
the Chief Mimster had stopped the
advertisements to the local paper
called Gomantak on the ground that
the paper was highly critical about
the conduct or certain actions, or de-
cisions of the Chief Minister; and the
Press Council came to the conclu-

sion:

“The Council was clearly of the
opinion that this amounted to inte~
reference with the freedom of the
press and it had reached the con-
clusion that fhe Government hed
peen attempting to do this. Not-
withstanding the Government’s claim
that it had been following the
directives of the Central Govern-
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ment in regard to its advertisement
policy, there had been a clear de-
parture from these  directives,
namely in that i{he Government
had assumed that every attack on
the Chief Minister or any unfriend-
ly comment about his activities
called for action by the Government
against the paper in the form of the
refusal” of advertisements.”

This 15 the old thcory of the cane
and the carrot. If a journalist or a
paper does not behave properly, or
it he does not flatter the powers that
be at a particular point.of time, in
the absense of these incentives most
of the small papers are invariably
starved; so, if the financia] assistance
tap by way of advertisement rcivenues
is cut off, they can be disciplined.
This 1s the old theory. I could ap-
preciate, with due deference to the
memory of a very great son of
Goa, ihe late Mr. Bandodkar, while
not commenting upon the person but
upon his office and actions in office,
the Chicf Minister being a politician
indulging in such things. I could
appreciate a paper like the Gomatak,
financed by India’s highest wealth-
tax assessee, Mr. Chowgule going in
complaint before the Press Council,
spending all the money that is need-
ed for this costly and expensive liu-
gation and proving his point of view
and getting a verdict in his favour.
But 1 do not appreciate the way the
Press Council has given its wverdict.
If the Press Council is worth its name
and it has the signal objective ©f
preserving the freedom of the press,
which bas been laid down as the
reason for its existence,” it the press
council were to be worth its name
then this toothless wonder, this
commentary without its teeth is of n0
use. We can write such pleasant
shibboleths using the symbols of
cordial terms, but that was not what
was wanted. They could have pessed
strictures, They could have made
use of all the press media available
in the country; they could have 8% !
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advertisement saying ‘This is the
‘way we have dealt with the Chief
‘Minister, Mr. X, or Y or Z, so that
ho other Chiet Minister shall do such
things or any other dignitary in office
or .in power. There is no point in
having an expensive, and costly
press council in this country, if it is
going to act like a weak sister in
trying to protect the freedom of the
preiss. 1 would have. ventured to sug-
gest that it is true that we have a
*fair time to go and a"long way to
travel before we could have journa-
list like the two unknown journalists
.in the United. States who could
expose the racket thdat was involved
in the White House, of one of the
most powerful Presidents, and still
come out victorious and see to it that
the Prcsident of a great country was
removed from his office. We do not
have such strong press here. with due
apologies to the press. But if
we have got to have a strong press.
we have also got to have a very
strong press council, an effcctive press
council. For this purpose, T would
submit that rather than postponing
a decision, we should take a decision
right now. 1 would urge upon these
people holding the high office of the
Hon. Speaker or the Chairman of the
Rajya Sabha or the Chief Justice of
this country, not to be worried about
the slur that they might carry or to
card for what criticisms come and
from which quarfers they éome which
may please the one and displease the
othet; in spite of whatever may hap-
pen, they have got to do that.

So 1 would urge upon them to stick
to their office and perform their duties.

: MR. DEPUTY-SPEAKER: A strong
press without strong ﬂnance—[ do not
‘see where it comes.

& wm fog dra (whew) fed
mmm TR & forg ag far o
r{raﬂmg:w&fw TR
#m‘wmtlmh‘m i

k)

& gt AoEer 31 forrvarT o w3

2 ) Afwa g wifae P srea #Y 3@
#=rE 7§ ot war T i e w¥aw
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& 1w faer a5 feaT W g %
fer fa Sw Fifas @ar =G qUCaY
g1 g1 & SgaT @7 TWFT 9EAT | AR
| ST S O ) way g
H a8 FEAr Argan g f W wifae
TATHT U w & Hfam I ST A
v awrar var faed aga g w1E
§ I A Tqw & Pt wowt et

- fear qi, fows feo aar a1 fF afeT

sifan o W az feww grm Wi
I94T TEIZAE 34T § AfET IH0T FAEHH
47 f2o7 47 | SAF 917 G§ FiaT §

- Y g AT § A% ATt W K g9 wEY
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¥ wooes A4 A | 9E T ST § o

“The Council may in fu_rtﬁeram_:e'
o its objects perform the following

functions: (a) to help newspapers
and news agencies 10 maintain their

independence and (b) to build up & '

rode of conduct for newspapers,

‘ news agencies and journalists in ®c- -
cordance with professional stand-
" ards.”

o art F1 77 w8 nﬁrfmgwr“t ,‘
mﬁmﬁfwﬁfzﬂéh@mif'\ '
103 wwire W6 | T ¥ IR

'2414’”:1'(13 ﬁmwﬁmr.

urwa'-*mﬂm@mﬁm;i
sRag A Rr gl %
mzmaﬁmmﬂgﬁ_ﬁ‘
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[ wrr fag Wt ]

AT ¢ I TEEA FY I w7 & fag
=T gAY vhfey 7w@ & fag wfee
qt fr we @ ggy o uw -
wriareee w1 & S A e
fpar T T2 I A g NEAY T Fopar
T g1 & fa arddee &Y oF wAE T
2 xg w7 #E Baqr ¥ a7 39 I4T
o | AP e A sa= X are
& & A ag Feartarzy #t 4& gf
gz T AT &)

TEL WiEw urE 59 F AW T AH
¥ Avar war § 7 T AW ¥ 4w #7 q87
fagear wrdqifregs & g @ w8 @
W ® T ) AN QIA AT BIA VA
fe gefegas greaT y gu A 71 A-far
w0 AT WIF A% T ¥ Qa6
7y F At ? & avwar g 9 vadye
fa¥ gam 74 ¢ Aifege ad § W%
TG FIAT AEY AT 8 1 A8 I¥ ITNEHM
¥ T A WFT FET T8 It &4
WIS BIER AOG 57 T 717 97 ¥41 v
Faz A FI T | WIT AT OF WA
wdfrewraz neaiganT ¥y 1@
tixfeer g eqarsaA ¢ 3N
qriwn AT §, weasTgadeeT warar gy
& | waddE g aw 4 A a7 a4,

A FILAUFR ¥ QEATAAZ I7 a@ar?y
Yo S A nfaea ¥ § 7 gLy

qIATT §, W AT ¥ 9w ¥ forad g,

Ty W QweArEy & w1 #Y 73 § 37

¥ qag foar arr § P Ay
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& faerrm grrgre e 1 wready e

& Frafewie awg wT fear i

¥ arerd § aga ¥ waErd Y Chwmer
wat fear oo ¢ a8d o) ey
& faars fogy & fag "l wo @

g gz 1A Y | etz A qw

wraer Istar a1 fs xferw dwasw

ANAg I Y 30%Y Ivg 35 FHFTLY

SR G HTAT & i g Farar war

I AT AT N
HEATC 8 A & fasamr 2 fog
A o Frer frorr &, B2 wward

1 HFAF A8 fan af wgare godr
FIAT F4T TQT & AT AT IT FT §Q
T8 wET &1

“Areaar’ g1 fas e &
AT F T 7 WA | oaw
qarg g4t AF 47 A 37 F qeaq fowe
wrat fa “ATETAT ST AMIRI Y qRY
frar otv 3q & @7 faaw wr§ q@w
T &1 AT AT AT R | AT ART AL WA
FA & I F g A A A8 foar o
7gr & 1 97 37 foraraw 9T QIA AK GO
o A FIAG TS ATANF &
gq A &, Fxa ¥ w7 rgw ¥iewz A
Y 1 7g wgd § 5 oy v gAY WA
¥ ST A eTIY § 1 gEAT
FTEICH & & G waare W § A
HIT A7 0E T § IAFY LAt fear
g, 7 fr oF wawrd w7 Astw 69
M A A wY A IRA Gy Al
W v § fe §q wrafa § o 14
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T Wy A gfeam ¥ gAY § 3 W
wrt Pordadu it & | 54 9 &
vt & forimifer @ § 1 W wed
vt § s Qe SR Y Tawe w7

§ | ¥fww frg Difean ¥ w9 &S
oF SV qgeT §, IO § gy A
AT AT, I EY ST TAF LT AT H37 |
R E a0F wEar ) W AT
s AR A AT FATIRA &
UTH gAY AT §B I farz g g WY

HIHT ¥ F@ §, weOr 3P
@ § | 9ga & wifod 0F 3 ot waarQ
®T A § FT 9% 5 /¥ § WY wGAT
grT &A%Y a1 PEArza w@aT

frgre g, v & wf 9 wwaQy foer
£ famraw fag 93 g el sv & Tgm
B WA Y 1 & a Ty aga AT fams
3 wwar g Agr ¥ wAfeeaw g St wawr
T waNT frerar F¥ g et av
FRARA 917 fawer gwesr wW@
& | g it aF frwrga #rar wzkl
'faaa® & i faeeq, #, QY sdtwow wan
u1, fealt #fawmt ¥ 0F i wae w1
{1 7 frrma Y uie e and &
‘faxq7’ waarty 37 ¥ fmd2feg 1d
o faar 1ol it aga H e @
QWWEm A § )
fergeam ¥ ag v o wqwa -
Ay w3 §, W Fadat frand §
I & AR # dw wrafare ) fnraa &%
WRfraad 1 Fuwgar g fr oy dw
wraferw ¥ 47 o wafe Ot g
wa fir g% % o0 ge vmarcoR §, wg
WO T AW 9T veai ¥ fewrs

% e & ) O BN mear o) dwe

3 ¥ forg Frredr § g O wiwfy
% faams frad § WY aad 9 a0
FIRI T 31 WRITA N TR FAT
aTrfge | wrT ¥ Gw Fefw g R
wTERgET & giicrw 292 & ganET
T T (n arfRuAm A 4 | F TrEar
g frdasrefom w1 Jorivma w¢
A1 afemy srifores 1 warer fad=-
wA & AYT arfewy &Y wwd | AQaw
£ 5 31 femeT @ Wi 3m wef@ %Y
aE et Arfgn A 3 ) W Wy )
7o Sg Frafeae awmY wfeg

3 wen K aTg g rga g e aw
faer ® aq T 7 fFar amy

SHRI VAYALAR RAVI (Chirayin-
k1l)  Sir, 1 wag hearing the opposi-
tion members who were very vocal
about the freedom of the press and
attacked the Government all the time
on the ground that they are pressuris-
ing the newspapers to toe the line of
the Government. It is very surprising
that such an allegation is made that
the newspapers of the country are sup-
porting the Government. I request
them to name one national newspaper
which 1s toeing the line of the Gov-
ernment.

SHRI SOMNATH CHATTERJEE: It
is easier to name those who are not
toemng the Government line.

SHRI VAYALAR RAVI; Every
newspaper today is opposing the Gov-
ernment and the Congress Party. I
can cite instance after instance. Of
course, I agree with the hon. members
in their condemnation of the attack
on the journalist in Bihar who exposed
the smugglers.
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oHRI JAGANNATHRAO JOSHI:
(Shitjaptir): ' What -about Deshabi-
manii? , \ .

SHRI VAYALAR RAVI: They are
getting more quota of newsprint than
any other paper in Kerala! It is the
Congress Committee Secretary from
Bihar jissued a statement condemning
the murder of the journalist. I do nut
know why Government 1s noi taking
proper action aganst the murderers
In Gujarat the same thing is happen-
ing. There 1s a weekly cairying a lot
of reports against the top police offi-
cers for puiposely attacking the jour-
nansts who exposed the administrative
and bureaucratic corruption. I demand
severe action against such elements.

A point wag made about advertise-
ment In the Rajva Sabha the hon.
Minisfer gtated that small papers

MR DEPUTY-SPEAKER' May I <ay
that our rules do not permit reference
to the proceedings in the other House”

SHRI VAYALAR RAVI- I am sorry.

o g o T woAn: (giAT) A
g @ IAT §E frAadfi21 f-a8 w2
syfggnd A7 ¥ FeFiw oo 77T TEY
£

MR DEPUTY-SPEAKER The
whole thing was very unfortunate.

SHRI VAYALAR RAVI‘ According
to rehiable reports, the small papers
get 24.5 per cent., medium papers 25.5
per cent and monopoly papers 50 per
cent of the Government advertisement.
Thig shows that the monopoly press
corner the advertisements.

Take the speech which the Prime
Miister made in Calcylta a  few
months ago. How many newspapers
published that speech?
ed out because i{ was, an atlack on
them. The Howrah spgech wag not
reported properly by the ‘hewspapers.

It was black- ,

SHRI SOMNATH CHATTERIEE:
There were photographs of the foun-
dation stone as well as the' removing
of that by people who have no Igith
In your professions of socialisma. The
whole area was cordoned off and that
photograph had also come. Further,
do not forget that 1t was reported on
the radio

SHRI VAYALAR RAVI- The hon.
Member 1is referring to the offical
tunction. I am referring to the speech
of the Prime Minister in another meet-
ing where 1t was mentioned that the
Bihar agitation has been sponsored
with certain motives and some of the
businessmen tormed a committee at
Bombay to pour black money inio the
Bihar agitation  One top newspaper
magnate threatened that he will teach
them a lesson unless the CBI  case
agamnst him 1s withdrawn,

SHRI SOMNATH CHATTERIJEE- It

had appudred in the papers. You want
1t 1 block letters?

MR DEPUTY-SPEAKER I have
reaq this somewhere

SHHRI VAYALAR RAVI: The PTI

flashed this news the second day after
there was enticism. So, my point 1s
that the newspapers are not at all
with the Government They are not
serving the interests of the people but
monopoly interests.

SHRI SOMNATH CHATTERJEE:
Ask for diftusion of ownership.

SHRI VAYALAR RAVI. [ am for
it. This Government is not doing it.
That is my complaint against this Gov-
ernment.

There is a lot of criticism about
the Youth Congress rally held in Delhi,
to which many people had come from
all over 'the country. Did any news-
paper give a single cdlumn z: refer
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to jhis rally? Newspapers contamed
only what happened in the Lok Sabhae
Evep the spsech of Prime Minister ap-
peared 1n sungle column The Youth
Congress demanded capital punishment
for hoarders and blackmarketeers

SHRI SOMNATH CHATTERJEE
My hon friend 1s emphasising the
youth rally What was the percentage
of youth in that rally?

MR DEPUTY-SPEAKER Youth 1
a state of mind,

SHR] VAYALAR RAVI
disputing your criticism

I am not

SHRI SHYAMNANDAN MISHRA
(Begusara1) That slatement of mind
had a certain amount of liquor and
contraceptives

SHI1 VAYALAR RAVI  The entire
press carried the news only to malign
the rally The vyouth ot the countiy
<demanded capital punishment to black
marketecrs and hoarders They wan-
ted reforms in education  (Interrup-
tions) The hon Member's party had
beaten the editor of Alar Osar, Mr
Narayan who wa, in the hospital
(Interruptions) I do not know what
W the position now

A, regards the Bulsar inadent, 1 am
not going to justify what some of them
did 1 regret what some of them did
But one point has not been hightighted
properly Ususlly, the police resort to
finng because it may happen that
someone has got a pistol or a dagger
«nd attack the police The police
cooked up a story to cover the whole
mnadent  Nobody saxd whether the boy
who died wag inside the compartment
As soon ag the tram arrived, withun
seven minutes, the police resorted to
finng All the boys put down the
shutters they were all inside the com-
partment. The police resorted to fir-
g and broke tHe door and the boy
died inside the compariment The
police wanted to Justify their own
action They searched the compart-

ment They found some bottles and
other things. Is it a crime to keep
bottles or other things in the train
M: Jyotirmoy Bosu was very angiy
about the Cooch-Behar fining inci-
dent The same Mr Jyotirmoy Bosu
was justifying the police firing at
Bulssi He did not utter a word
against the police action

The entire press covered the inc-
dent A national daly from Dell
carnied o big story The Madhya Pra-
desh Correspondent had written from
Bhopal that theire were many Jana
Saugh people who ha dinfiltrated mto
the 1ally with the knowledge ot theiwr
leadets (Interruptions) Tlere
was a campaign carried with stories
alter stories Instead of saymg what
actually happened at Bulsar what was
the reason for resorting to firing, whe-
ther there was any justification for fir-
g o, the police acted m 4 mdnner in
which they should have acted All the
stortes werce built up to malign the
youth rally the youth movement in
the country

Some of the journalists have start-
ed wiiting diarieg on Mr Jav aprakash
Naiayan With all respect to him 1
differ with him politically not perso-
nally  Varous diariep have started
appeaiing in  these national dathes
Why? The whole agitation 1s fizzhing
out Mr Shyamnandan Mishia will
agree with me How many MLAs
from his pariy have resigned”

SHRI SHYAMNANDAN WISHRA
Where o they exist now? Do the M-
nlsters exist anywhere? Can they stir
out of their houses’

SHR] VAYALAR RAVI  You are

speaking on the mvth

There were agilations m Kerala,
ke the Liberalion movement I am
one who partiipated in the agitation
once upon a bme But I regret today
that we made a mistake My party
ang we had made a mistake when we
had a lLiberation movement in Kerala
tn 1959 ..
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SHRI SOMNATH CHATTERJEE:
That was done when she was the
Congress President. I{ was under her
auspices,

SHRI VAYALAR RAV1: It was not
with her permussion. I was then in
the Congress and it was imposed on
Congress leaderstup. Shri Shyamnan-
dan Mishra was then in our party.
You ask him and he will explain to
you.

Mr. Somnath Chatlerjee and his
party today taking the same hne. ..
(Interruptions) 1 am telling you how
the press is behaving. My whole argu-
ment is that the press is not toeing the
line of the Government. They are
opposing the Government consisiently.
I am proving that now. The entire
press is campaigning and all the news-
papers are building an attack on Gov-
ernment and supporting the reactionary
movement where the Communist Party
Marxist is also jomning the movement.
What happened in 1959 you are trying
to repeat. The agitation is fizzling out.
There is no momentum. Now they
have started writing diaries in the
newspapers on this reactionary move~

ment. (Interruptions) For them,
interests of the monopolics are
the interests of the country. It
is because the mofiopolies are
controlling the newspapers. As

Mr. Krishna Menon said, it is a jute
press. The monopolies are controlling
the entire press. The freedom of press
is distorted as the freedom of the meo-
nopolies. By freedom of press do we
mean the interests of the monopolies
group ang their vesteg interests or the
freedom of the people? Freedom of
presg means freedom of the people. In
1969 this country saw what wag the
reality and what was the myth. We
have seen how the whole propaganda
that had been carried out by the mono-
poly press to defeat the Congress in
the elections had been proved wrong
and baseless. They cannot misguide
the people. People will not be carried
away by their propaganda. These mo-
nopolies are trying to exploit the pre-
sent economic crisis. In the name of

freedom of press, these monopoly
groups ang their vesied interesis ave
trying to exploit the mituation. They
wunt to have f{ull copirol over the
press. This cannot be allowed. That
15 why I tully agree with the demand
that dillusion of ownership must come.
Without diffusion of ownership, peo-
ple's freedom cannot be protected.
Freedom of press doeg not mean pro-
tecting the interests of the monopolies
who control the press today. The Press
Council, on page B of their report,
has mentioned this. A former Chef
Minister of Uttar Pradesh—Mr. Charan
singh—has withdrawn advertisements
to the Times of Indiz because they
published something agains{ him. We
know, paper bundies and vans of Mala-
yalam Manorama and Mathrubumi
were burnt by the Marxist Communist
Party workers many times in my
States. They speak very loudly about
freedonm of press and at the same time
altack the journalists and the press.
Speaking loudly about freedom of
press, they make physical attackg on
the journalists, they attack the news-
paper offices. Today, Sir, freedum of
press 1s in peri or danger. In the
name of freedom of press they merely
attack the Government. You know,
Sir, how a distorted version was pub-
lished about the youth rally. The agi-
tation of Mr. Jayaprakash Narayan had
actually fizzled out. But what was the
propaganda given? It was just boost-
i . (Interruptions)

SHRI SOMNATH CHATTERJEE:
What 1s meant by ‘freedom of press’?

SHRT VAYALAR RAVI: It is free-
dom of thq people. If is not the inter-
ests of the monopolies,

SHRI SOMNATH CHATTERJEE:
They publigh only the speech and photo
of the Prime Minister..., (Interrup-
tions)

SHR] VAYALAR RAVI: If Mr.
Jyoti Bosu is the Chie? Minister of
West Bengal, his speech must come in
the newspaper because he is slected by
the people of West Bengal I agree
The people should know that.  Our
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people should know what the
bers of Parliament say. Our speethes
must come. I am not saying this only
of Congress members but ot the other
members also. My complamnt 1s that
they do not come. 1 have my own
experience. I was 1n  Nagpur two
months ago. Mr. Jayaprakash Nara-
yvan had come there one day earher.
There was black flag demonstration
against Jayaprakash Narayan. But 1
found the news in the newspapers of
Bombay next day was that Jaya-
prakash Narain addresseq a largely-
attended public meeting But the fact
15 that the meeting was held only 1n
a Hall. There was no news item about
the black flag demonstration because
the newspapers do not want to show
what has actually happeneq but want
to project a view Consistently the
entire monopoly newspapers are Ppro
tecting the monopuly nterests They
are consistently agamnst the Govern-
ment and attecking the Government
and it 1« because they beheve the pre-
sent government s against thewr in-
{erestg and only the Maraist Commu-
nist Party 1, their friends. they are at-
tacking the Government and the Com-
munist Marxists are supporting them
and are completely toeing their hine
(Interruptions).

Mem-

I do not want to take much time ol
the House. Lastly, a wold about the
third Wage Board for the Journalists.
The journalists of the country to-day
are very much agitated over the delay
in the appowintment of the Third Wage
Board. 1 hope the Government will
take a decision as early as possihle
regarding the third Wage Board he-
cause it 18 a vital matter so far as the
journalists are concerned.

The other thing 1s. I want to make
a submission about the Press Commis-
sion’s report. 1 know the Government
has not complelely implemented the
recommendation of the Press Commis-
sion where they have categoncally
suggested that the Presg Trust of India
be made into a corporation. I know
the Government hag not so far exa-
mined it.

222

Lastly, I will conclude with the com-
ment of hon. Mr, Justice K. K.
mathew. You agree with me that he

‘made a famous comment about the

ncwspapers that the adulteration of
news 1s being indulged 1n by the news-
papers. Aaulteration of news 1s as bad
as adulteration of foodstuffs and pol-
lution of the atr .

SHRI SOMNATH CHATTERJEE:
But he was in the mnonty.

SHRI VAYALAR RAVI. I hope the
hon  Minster will take note of that
famous judgment of Mr Justice Ma-
thew tcgarding adulteration of news.
To-day the polthical thinking of the
journalists and the vested interests of
the monopoly rapitulist press and the
adulteration of the news 1s poisoning
the entire atmosphere of the country
which the Government must take into
account

With these words, I support Mr.
Bhaura that the Press Councl must
suo motu act mnstead of waiting for a
complaint ang go mnto the whole work-
ing of a newspaper

With these words, 1 support the Bill.

=t wrne ow Wy (SragE) ¢
Farem wEvEr 8% 7fvey K mtEa B
TR &Y zfrz § A Ao warEw A
3 F g argTe qraATe wu fag o, )
q7 /27 ¥ §re arg wuf a9 @y d (aveaw
yrgw et et} frg e ¥
YA wgeaqel we & fom o7 Aewr ot
S ¥ WA FAT ATEATE (UF O
122 fEgn T TR AT 2097 1974
¥ AT YT ATAT 9T B AT AL,
QT A1 ge I8 & TN &) faguw & =
¥ AT T IR T FTF 07 AR q@r ?
weqRW A4T? 74 i 9 AT AT YT
dfqg o s FEY W F I XU
fara & 1 Y WY o] 91 gAm ST R AY
¥ §1€ wofa ol §, ey Sa T wr
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[t wwemg 1 Siveft)

fF 30 97, 1974 F) FatFEA FHTA
ZrT aY I8 ¥ g §) oF fedaw av v
QF FT F FFI9T FT & B foFaar qag
Fa aratd q94Yd av fro' g a7 qg=d
X, 3991 G99 331 3 Fd g% F =T A
Igaadanfaadt ot g e sy
Far AT AATE FIF7T 3, 517 gurA
graan 1 fer v wair Y Araerm d gz
feme17, 1976 AF &) qE WY WA AT
§ fr Qe Afmw @ ¥ arIn & o
gy quy v9AT T HA g wom ?
AT 7E At FEAEY BT § AIEIT F7 OF
FHAAITAATT A F smas a gy
weaTEw A7 A7 far Rt A v agz
F1 W& oF ZUT AT 39 F fagaw w1 W
g faar, g AA o 2 fr 3w agr 2
5g areAT 7 A 98 ofrar Y 9T 2
Y INFTVAATIHAAT AT 3
& 30 & wfuwrr v § o 84
AT B~ HRIAT 7 gWY gI & i
arexaz apegw g aar a3 ea
& geg - VIIY WY 7 A7 Rt ¥ g7
fay s s, IV A IAT ST
amr At aFifen Z az e foffe
3, fear frdfear & @ moer afAag
w7 AFA ¢, TV & qA1SAg 97 1 oY
AR AT, 0E A9 T8 zaw
Faggm sy a@T nfee | afr
anAaaFIiF rETwIarmE ST
Frfrar &Y zqra T &, vaerard, 39
faaar qefaq warsm, 3w % for
g, Amrawfaa d

fomg 79 o7 W g-fom A &

g YFT § 3127 42 Frve w1 afvamy faray

ferger o 3w A7g ¥ 9w wEY
for - 7or, ity fgege-ma % w7 grEFm T
arzv diz woe wgA 1 AR el ¥
FrzT A2 Fog 7 A AL AT, 44
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fegeam & w2t o age w0 i,
ta fom vam 7@« efir @, w0 Y
TATHNAT ! AU £ FY qTa Fil-
TENH ATNFT |

w7 faa wy fand At 3 gy
FT WIAAT gNIT ATNRA v@r ) 42y fgee
HATAIT VI QAT FFT Y & Farorsfy
famrelY 9Y- 77 ATy wrge A oy Al E
2, 32 fa@ it A g 2~ 3a %1 772 Faar
i fry A g dTa are
T7 I A FT HIA T B BT WY
BTy 72 3, & & weg7 fg At Y vy 2
g 17 798 § |91 Ay 2, wfes w2
g7 fa I grraar v gAY
ART IAF T eqrd 94T F1 2319 47 wifvm
AT AT AT ATTA & o 3ve «fY

&1

7771 wwen frzga w2 oay g
Tr3feT & maw q@r aury wg
AMAT 2 A48T M A 41 gfegror &
fraemm wraw &, a7 31 g 21 vRT B
azenAmiF foqrady & dq fegfy iy
TAFIT HATTAT § 7, 77 §F 700y
21EE T 7w ofr A w9 8 grarer
21T 2 A1 I WA T cqmrA N
77 ga At famra 3ae1 Py oy o,
q av¢ 77 fah o | w97 A7 FrIfeny
& wrad 9TAT ) N4 ®3faT i |y gaw
arv & xa1 F% g ar1 219 gt &, Afwq
9% Wt TR qdr wra, afeamon
Y TTHTT A Y AT | AXY fegfa |
ArEr7 & 3w &, A wfaar § s
qEATET FY 7R NI GA vl o
IAET A AT AT 9 Frfeer koA w1t
sfuwre afy § fr § wvwre 1 3% M
T forir areq %31 4Y o Ao qrUF A
ot 38 @17 #7 ge¥A fear § fF gEE
At “d1e” @ wrfgm, A Iak a1@ 9
g fad forveedy s &1
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g fermdr ot & o wmgz WY ndly
®T ATRAT WY FSMAT | IAH THKAT HT
JATAT AT, IAF AraRE WY Ag FadTwar
¥ famd % at wg TrE AEE A B4
w&IT B qedY P gy & fa
fear | afew et & fres & a2 oY
IR "o’ fdfear 71 78 Bren)

WA W H §B A W wdE |y
LIC IR

It seems that everybody hag a price
of his own.

g ¥ famd) mndiwar w1 @9aar
@A wrfgn, SEE A §B AW
Fufeaq FX—0AT 7@ WY § 1 AT &Y
IAEY IR FT NAE AT a1 IHH!
wlizd ¥1 I 2t ¥4 oar Al T
feawit ar 391 /0% %7 749y @19
e Ar—"%37 AYr S’y wy
A1 %7 7 framy, afr g sraard
A1 a0y 1 wrfow F30, wre ¥ A
FY Fifowr #2012 D w77 03 Afsw
grAar vgr gHy arfgu-—ag wEr
famear A8 84 9 a1 @@y @A g
fis 2w & gagrfon £1 ad w7 & wov
fasre =owr w79 Fr wfuwre gew
e d |

wdy ga? dre *fg F %@ fr ww
770 fag @ Ay 3= @Y 7@ fray an)
ag 7T A7 {57 a1 €qu oy @1 =)
3-AT Wl TAF FH F@TE, AQ@EAA
Y qTA §, IART wrATET gFy g
gar ¥ wai sgar §—ww dfay w1
fyerra &5 & Wy YEET §, oW
famrowr oud § 4% a9 =71 famgmw
Bt ¥, zareal & famwe ovar 8
A frarew 2 §, v 379 9 4@ fF
WM 99 FTIH RGO H g &
#f g T Ak §, av wamrfaw
1860 LS—10.

% g fawrow AT T2 wT AT-=7iw
78 &%t afere araar &, faad fady
a8 w1¢ mofy 7@ § 1 uF a@ A
garmfr & oF 17 IEH 0P @I
3 5w awgr 09 Y O
ar g Am T § fmnw 3 s
FaT, Wifs J1 gerT wEar s
a o 0 a o) & 59 ol g
wmar ¥ faam 7 & ga 2f aw
7@t grm—az afz fmrw I o=
7 391 & A1 39 7€ anfa wd &
afra ag v A1 AWar &1 &, qet
71§ safemsry arger &Y 4 A avdf
are s # 4%Y §, g1 a9 & W
a{; it wAw W oW zE fay
faaraw o7 97 1 A7 ey M &
qrH &, 9z fay ardt 1 7Y 8, 2w
qT &Y Z 1 AT AT WA AT Y
g oY maRT # gy owan g,
g fan @7 &7 & 3% i fawre
qFE F R 3T AT Frfgn

§ agT art g w1 AeaY
gR ¥ 717 g WE ¥ qu & fafwew
Wt § qAT g 1 3@ T g A
Foaw 3T & 9% dfzae aw e
gaare 21 §, afFa a7t wre-Fe faand
L EAE G 1 DR

oy satwmRR fasy
WY AdY g

T gEan

off wee Tw W AR N
@Y sA fa Qw7 #41 F  HTT ST AT
gEar? 958 =4 77, 9r7 Ay § e
| sl 7 93 | foea v @ afew
waniargaT A4 gEr ¥ fa=dy &y
Y eraT aw & g o g o e
FwrareY q@ 9w % fa=we g e aw
faeTii F1 o1 FT W97 wh Feal
R 9T A



227 St Res. and Press

[sr spreAre T SredT)

#y wegfvez wid agt 43 §—
feggan Wt Ofafor A1 amw s of
}, ¥gm A AT g, AfETFT €A
fewgan st Afafor § ? ‘guafear’
fipqwr Sqar 8, «al & It is nullons.

Where 18 de-linking and where is diffu-

sion?
AN Y am wy eig Hfed
¥Z FTHTT JHT AT 9T AT @Y §—
gL 91 wfaes ey &, fafaw afaw
wfaiz g, @fuadr sfwe A, g
aa wfdy gy . .

ot oy ated (efgT) . oaET A
AP FEs adr ¢, ag a{ia) FY Fa1
FE . . (mEwm) ...
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37 vy W §\7 A oy §,
FHAAT A% & FY  PA—ITH fawr
Arar g7 a% € foee) d-xw @
arEar A1 @A gt ) wa sy
sfafafaes &1 qaw wrar & ar
gwr Gi Y waary & afafafe 4
s ooy g1 wW wegafr o ar
99T /Y ST FY qTF IO {—aATET
FT FI § T T G J17q AY
Faw A I &Y frard 3% g 1 gAr?
agr akfow wiarsY & WY wdw1 wAwe
fowra §, A% dre & wmafa &, wegmem
¥ waar §, FAQ AT § vaarg—
L9FT AraFAT FrHEY q37 &, fAAT AT
T AT F AL WY AIT6 A0 AT
T T HATIFY I ?

*ft wewTe T wht ¢ AR gAY
4% w1 =8 &1 afy o® &Y vz W

Otherwise, how are you going to im-
prove the glandards? They are already
being starved

AL awAT & g aF g fawre myaem
# a fefafen ) feegan = wwmdw
Fvar g, Afww A argT #7 dar o
g N E Ofafsag—-

I want a real de-linking oy f:!'ﬂli

FR g7+ g9 A fody Y ST &
faQu & 37 ARAWEY  gTET Y
grarerer, fazer AY 8, W Aq &
fasms § 1

9 1= 1 fa €Y emaAm
% gy ag WY 27T g s cdogd
# vz % g-nd) wgRT @
IR W A e § @) v 6
% wnrr &, 9T FCaT $F wayar

qT 7 xX AT
ITH FIAw ¥ wer g 7@y fqwar
g A% ATk g ¥ 31 wav HAEY AY
farm g Atz o ay od Aray d—
A7 w7 wgwEE & foor aray w5
g7 & ¢, a0 ® —darw & faa
FrE) ®Y g7 AW § gl g ¥ xey
avg § e 7 Ty Iy I w©Y
T ¥1 wier faqr wrar & wavar ¥
KT FALAT ¥ WRAATATC afaar ¥ w7
ST fa @ ST w7 wteT gRE
g & &Y wifee gg iy g &7
g sreraeay w0t §, ag avy Y waw A
7t wrer | St Wfaer w1 Awwx A @
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4 fo sixd W o wX dfew forr
*oe g7 B¢ O afer gwar awy
& I S ww pr e sfem a7
oy i forar | WY W@ wY
FHET @ATH FET gom Afyw W =y
Fy ¥ ag &y w1 § 99 97 I
oy forerm 7Y &1 wefee o W &
o waaTy 77 fy IR o7 frar 2
X qFTSER A A WA AT AT AR
ot & SuEY @z fars § fr o o
Fagr & sty wod 7w ¥ 3fwa am
a7 fafosa o o7 gw W A frermr 2y
TS B waar farge wow gzt fiw
¥ § sfr w1 fawaw Y fawdr
BAF FTTE N A et af | Ay § wear
g fr 9% #tfww 71 5w § e N0
Ty v AfEw W wEArd Wt
JAN AET TR + (A9 5% QW
g% #7 auar = g A1 {5 ag wmar
ECulr il

1500 hrs

THE YTAT A7 FY WIT WA 2
RN 7 7y A T A e
AT AT AR 3T AT 37
sfawer anr Y fory swray FY 979 2 A
WY ARIGHET 47 93 7T )
uifg ag ¥ 817 9o wlawa Swar
WY wray 99T & 39 4T ¥ mawo
O ot g 7T e ImT 9ifga )
TR ¥} sfaw mvar I9+eT BT Al
gfez & av fawraw ooy a1 /T A
A & v W wwwm 9w AF—ug
v ot agy wrawE § 1 (wrewr)

oft yome wewelt : ( swOE )
vmr%“mvh oifr ¥ frerar AP
I WO e g fgel &
Frere | (wwama)

ot wwew T wived : s &
Fav o1 g F e WAl # g0
SYcaTeT ¥ T A g #1E wf| A
ot #fes fasraws & afy e & T
¥ waatr "wfaaTe T ) qrA ey §
39 97 qH wmafa 2

o walr ¥ ¥ ver fr fv fowr
qEIATA F1 IR feqr IAF AT AY
fza fa=g faaey vrfw €Y a8 = agmam
TE A T oUW ¥ w9 s | wrfe]
W 3T AT ® a3 fra AT &
a7 4T T E W) 99 AT ®
W FT O I E I T aY
e & Fifwr 770 ¥ 1 35 wEET
F1 37E@ sqrar qur £ fEar Evm R
S F1 FAT ZVWA T 7 AT F
famme qw W@ dar er—ad far
BRO) A1 fawraw & @fvo @ ag A
g THE A 7 & WnEn g AT
gad] {7 #1737 WY T A 64X
e I A A v wE Aty
S 7w FraaT oAt Al ay
Tho9v & AT oTw 2wy ag wfes
o1 & INTT WY oF ST A

uq WY AT THAT &T WA §,
TF AT § TFA AT VAT A A I
#1E GOy 5@y 47 | wTeeET @ W9
qw & AT FT FIX WA &) ey
FT Y #YE wrywT @R ¥ X 4T Say
§Z AL Y qF O § A7 S T AW
a1 6 wafer ¥ gw AT ¥ AN
gfm #1E & 1% wfew § a1 Ao
M F AEm g I ar R,
a7 Treegfe & art ¥ wafer Y g9 efrare
FL1 O @ w faea afvay & oo
¥ 7@ w7 Y ¥ T ¥ wETE A
g1—ug e /Y §9w ¥ W @ afer
IRT A & AT & oA iy
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[ sereare T i)

wa gH wgq uspafa oz A Ae @
farg frwm a1 & ar, 398 a9 @
weREl faeedt « AR &1 g ¥ SrAAv
®Y femg & aelme am war ¥ feafy
gt 2 fF gn X 34Ty A aad W
o ¥ W 7 g wgA g % wreraAr
& fa wafar #r o @1 =l

T/ T FYT 7 A WA wEer
& TR Arf qawrar § 9 afafaf
fea | a1t gomrEr 19 f9a 7R
¢ e @t zwn aafan aEfafues
fimar wfew | swSET 9AATA |
o O AvsT aw gu F—ArL A
afaqs awl § w1 T G AT )
(vrqumwr) : . & D fore @ mana
FONE I TATMTR ST 7 AwAray
qawT 71 A afafafer gr oan e
TEA HEATE F |

1T ary gz & v wEard ® oA
AT & 3AHT ZAA & fAn W aw Arfae
& &a &y wrw s Sfemn el wrem-
AT g7 FT AFAT § T FY AT & | 0
Fo ¥ £1 Al A THE a7 7oA A
furrtan &1, FF TARATZ & ot A
A AN gEl AREF TR AT H
&1, Sitega 1 AT 2 e e ¥ former
& 7 TeFr Are 7 ew A 97 #
&F1 ¥ Ay a1 oy @® 97w
Wraer FTT & 47 & FAY WA A A
(swww) : B AR TY, 6
ufw oo 7w, 347 § 27 A0
%1 SwTq #ro #to o7 Wt wET §1

MR. DEPUTY-SPEAKER- It Mr.
Jagannathrao Joshi's picture does not
appear on the TV, the TV is the poorer
for that So, why is he complaining?
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oft srvwTw o oelt - &Y sl
Foare § ot §O g7 TRk At § A
farare frar oy, gwme aretiee ¥ Raelt
#1 w4 §4 g4 &, a7 7Y fezow R
afEq § sy 98 @ e arfen
fr o avg & st aofrfy w1 T9r 53
srarorarofy o WA =71 wadt & arfw
TIETRETofr 9T ¥ qEw AT A%

T weRr & wrg & =g g oAl
HEIET AIA IAT H qY & AT F G
geaE & |

MR DFPUTY-SPEAKER 1
the name of M1 D D Desaax Is he
interested in speaking? The way In
whih 15 sitting and moving around, it
doeg not seem that he 1s very keen on
spcaking I he interested 1n speaking?

see

SHR] D D DESAI Yes 1 was
expeting that 1 would not get time.
At 330 Lm 1 have to attend a con-
sultative commiltee mecting and so, 1
was woldering whether 1 woulg get
time

In regard to the Press Counail (Am-
endmenty Bill which has been presen-
teq before ug today 1 would stronghy
urge Government {o see that it 1s mude
a. independent as possible. because it
had already landed 1tself in a situation
where three illustrious people nomina-
tedq by Government, namely, the
Speaker the Vite President and the
Chief Justice were under gevere attack
from <ome seciion of the press and,
therefore they had felt sorry that
had landeq themselves into that un-
pleasant controversy and therefore.
they left the press counct!
Today, the result ig that we find that
the press council 18 without the apt»
body which could take care of or
honourahly discharge its obligations

There is a difference between the
press and the government. A govern-
men identifying itself with the pres
ig never worth-while in a democraty
We have seen recently how in the usa
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ang several other countries mcluding
West Germany, Japan and even the
UK, the government had been thrown
out or somebody in office had to leave
because of exposure by the press. The
latest instance 1s that of Mr. Willy
Brandt who had to resign and leave
as Chancellor of West Germany., Simi-
larly Nixon had to lcave on account of
the two young journalists ol the
Washington Post who exposed some~
thing which was then classified s
third-rate burglary as they colled it
People were asking why the fair name
of a country like the USA was dragg-
ed intu 1t and why the tau name of
the President should be brought into
that thud rate burglary and so on, but
ulimately they went on puruing the
matter with the result that Nixon had
to leave But the reputation of that
tountry has gone up murh  higher
But the reartion to it elsewhere 1s
worth noting There are certain con-
tiolleg presses who thought that  the
American piecs had brainwashed the
American peoplt  For esample the
Soviet lass mats commentary had sad
that the Ameritan press had brain-
washed the entire nation so muth so
that the poople could not see what wnas
ught anq threw away a person hke
Nixon whom 1t wanted to defend

if the Government identifies itself
solely with the pres, or the press 1S
<olely controlled by Government what
could be the result” It could easily be
judgeq from the <(omments of the So-
viet press There 1t 1s a controlied
press The interest of Guvernment and
the interest of the public are assumed
to be one The pres, is assumed to
he a tool and the people who rule the
touniry belhieve that they have a cer-
tain obhigation or a certain message to
be delivereq ang for that they are the
only competent persons to do so In
other words there 15 no freedom left
tn individuals to eriticise or alter the
ronditions whereby the woice of the
peoplet could be reflected in govern-
ment and the management of govern-
ment or the day to day operations of
Government 8o that these are in tune
with the publics aspirations. In other
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words, national interest 15 not the same
as the individual interests or govern-
ment interest. The government may
at one time be composed of X Y or
Z, but in course of time 1t s hkely to
deteriorate What happened to Nixon
was during his gecond term. We have
seen how un indiuivdual with an excel-
lent record of publie service like
Brandt had to go After all, the are
all human beings.

SHRI B V NAIK Nixon and
Brandt are not ot the same brand

SHRLI D D DESAIL I know there 18
a big diflerance but the deficiency 1s
always there What we are diffe-
rentiaing 1s not the depth o
range or qualty Brandt I¢ft be-
tause he had a4 feeling that his aide
wds essentially a very .aithtul and
luyal person, loyal to the West German
Government and the nation  In other
words he supported mim 1 do not
want fu go into the contioversial as-
pect of it But the fact remamns that
« person who had started with an ex-
cellent record and whose public service
wAannot by questioncd hag at some point
of time to go Of c(nurse the publie
at large did not feel that he was a
desirable person to be in the job Even
then I must give credit to Brandt be-
cause even before the public could
pass a verdict, he resigned the job.

We have seen by what has happened
i the past that the UK has ethical
standairds which are super.or to those
of any other countty I have travelled
through most of the countries of the
woil@d not once but several times and
I can safely say whether vou compare
1t with Japan, Germany, Scandinavian
countries or the US, the ethical stand-
ards of UK so far as the politician« and
bureaucrats are concerned are superior
to those of any other country's

We are talkung of the public sector
Public sector means ethical standards.
But 1f the ethical standards of the
politicians and bureaucrats fall shorf
of the high standards expected of
them, we have seen in the past that
the press has not hesitated, it it is a
tree press, to bring to the notice of
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the public the failingg of thg indivi-
duals and the individuals have stepped
down. We have seen that the press
has been responsible un many occa-
sions not only for change ot Mg
ters but sometimes change of Govern-
ments also. Thig has not been done.
I am not making thig proposal from
the point of view of any person, any
particular person Since we are for
honest, ypright and just democracy, we
should not be worried about truth be_
ing brought to Light and underall con-
ditions. Thig 1s what I would say.

There are certamn areas of mass
media like radio, television etc, today,
which are under the control of Gov-
ernment. The Government may have
certain, control, but, I would suggest
that at the earliest aate, these media
should be placed under an 1ndepen-
dent authority The independence of
press should not be less than that of
judiciary. An 1independent judiciary
is the biggest asset, which a demo-
cracy can possess Similarly, an inde-
pendent press 1s the biggest instrument
of public opmion It 1s an asset that
a democracy can possess To that
extent, there 1s the imporiance of this
measure and the urgency of taking
early action on the report of the Com-
mittee of Members of Parliament, which
has been appointed tu formulate, at
the earliest date, proper press regula-
tigng 5o that the press can be indepen-
dent and 1t can discharge its oblications
to the nation We should not look to
a parlicular party or a particular per-
son or anybody within the limits of
India. So far as the press is concerned,
there should he guidelines as to how the
press should function. Sir, 1 thank you
for giving me an opportunity.

SHRI MURASOLT MARAN (Mad-
ras South)- Mr. Deputy-Speaker, Sir,
the Press Council is the unique crea-
ture of Government of India which
does not bite, but which barks occa-
sionally. It is a pity that those bark-
Ings are not taken seriously in this
country. This is because, the Press
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Council has no teeth, Perhaps, inten~
tionally, it was created like that, as
the hon. Minister has saig recently.
Because of this, the watchdog function
over the Indian Press could not be
performed by the Presg Council. Sir,
1t has become one of the ineffective
bodies. The Press Conucil wag consti-
tuted with laudable ambitions. One of
the objectives of the Press Conucil
wag to preserve the freedom of the
Press and to maintain and improve
the standards of newspapers and news
agencies. But what is happening to-
day? The freedom of he Press in
India 15 a myth because of the news-
print  control and because of the
higher prices of newsprint The eco-
nomy of the newspapers 15 in jeopar-
dy. The economic conditions of the
newspapers. especially lunguage news-
papers, have gone from bad to worse.
Now, the newspapers can survive pro-
vided they have advertisement reve-
nues So, the concept of a powerful
seli-inancing newspaper whase strength
and independence 1s based on the
public’'s willingness to buy 11s news
and opinions has disappeared A, we
know, the Government, I mean the
Central Government «Nd the State
Governments are one of the biggest
dispansers of advertisement revenues.
Recently, the hon Minivter Mr Guyral
made a statement saying that the tutal
advertisement budget in the country
15 Rs 65 crores, of which the share of
the Government ig only Rs 5 ciores
But, how 1, the Government spending
this amount” 1t may be a meagre
sum I would hke to bring to the
notice of the hon. Mimster certan
cases. Take for example, Readers
Digest 1t 1s one o7 the well produced
magaznes m the world, there is no
doubt about it. It hag established an
office 1in India and they are repatriat-
ing dividends to England 1Is f1 essen-
tial, I would ask the hon Mimster.
They claim to have a big circulation,
8ay. one lakh fifty-thousand or two
lakh copies.  But, they are rot 4
member of the Audit Bureau of Cir
culation. They refuse to become a
member of the Audit Bureay of Cir
culation. But, I do not know on what
basis, DAVP is giving advertisemects
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to the Reader’s Digest. Many other
public sector undertakings also are
patronising Reader’s Digest. I would
like to point out this. The other day,
I put a question to the Finance Minis-
fer My question wag this:

“Whether funds are repatriated
in the case of Readers Digest to
their foreign principals;

If so, the percentage of such re-
patriation to the total profits every
year and the year wise break up of
the amounts so repatriated duning
the last three years.”

The reply given was that during the
six months from 1-1-1968 to 30-6-1968,
an amount of Rs 67,000 and odd was
repatriated to England. During 1969,
more than Rs. 51,000 was repatriated.
During 1970 more than Rs. 1.45 lakhs
were repatriated. Apart frcm this
dividend, the company also remitted
during each of the years 1963, 1969
ang 1970 an amount equivalent to
£18,750 to its British principals to-
wards editorial and other expenses in-
curred 1n London on henalf of the
Indian company This magasine 18
compet'ng as a giant with other Indian
newspapers May be 1t s a well-
produced magazine, but except the
Indian money going abroad. there :s
nothing Indian in the Reader’s Digest.
1 would request the mimister to luok
inty 1t. While you have a paltry bud-
get of Rs 5 crores for both the States
and the Centre put together, why
should we encourage siich newspapers?
That means, Government's rioney is
going abroad. I am told they are
charging a fantastic amount per page.
In fuct, the DAVP 15 questioning the
¢irculation of small and medium-sized
papers, they never even care to answer
letters The smaller and medium-
sized papers 1n far off parls of the
country do not get a line of DAVP
advertisement, whereas a giant 1like
the Reader's Digest is knocking away
a lion's share of the advertisement
revehue. I would request the hon.
minister to look into this and pass on
this information to other public sec-
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for undertakings also, sp that public
money is not wasted on such a news-
paper, whose dividends are going
abroad. It 1s a very serious matter to
consider whether such a magazine
should be at all allowed to be printed
in India, becase they send out a large
sum of money in th¢) name of edito-
rial expenses, In fact, they can estab-
bsh their editorial offices here. We
are second to none in our talents.

Another laudable aim of the Press
Council 1s to keep up the standards

of the newspapers But what 15 1t
doing? Every day there 15 a spurt in
erroticism. In the name of youth

magazines, glossy magazines are pub-
lished every month with nude rhoto-
graphs ag centre-spread. When the
Pres- Council asked the publishers to
explain, they boldly said, what they
are publishing 1s nothing but import
substitutron By offering salacious
matter at a cheaper cost, they sad
they are downgs a great ~ervica to the
country' These things are printed in
thig report But the Press Counecil
cannot raise a little finger because it
has no teeth at all  So, vulgarism 18
one aspect of the present cay news-
paper world The other aspect of the
1egional newspapers and Lo some ex-
tent of some Enghsh newspapers, IS
that they are indulging mn sensationa-
lism and blackmailing The Press
Council sheds crocodile tears, may be
sometimes real tears, but they are
ineffective  They just pomt nut that
these are the thingg done by some of
the newspapers but they are helpless
in thiy regard So, I would say that
this kind of window-dressing will not
do,

It at all you want to Press Council,
1t should be an independent bady, a
powerful body. There 15 np use having
a Press Council m the nature of a
police court in a small town In fact,
even the police court has got some
powers whereas the Press Council has
virtually no powers at all. It is a
maugnificent zero. That iz why I say:
scrap the Press Council; avoid any
kind of window-dressing because that
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will not help. If at all you want a
Press Council, 1t should be indepen-
dent with all powers.

Here 1 would say that ‘he Chairman
of the Council should not be a retired
Judge., Thig observation should not
be considered as an aspersion on the
present Chairman, Mr. Rajagopala
lyengar. In fact, I have every respect
for him. But, then, there 1s the ques-
tion of propriety in appomnting retired
judges for such posts Democratic
traditions require that retired judges
should not be appointed as Members
of the Election Commussion or Press
Council because that will remove the
semblance of impartiality of these
high posts.

1 would say that the Press Council
should not take too mucth time 1o
settling cases. They should avoid
fime-consuming processes 1 am told
that m the case ot Bennet Coleman &
Company to go into the sale of ~ome
wastepaper where black money was
involved, they took several weeks and
months and, finally, when the partv
went to the High Court the niatter was
settled within a few days

Then, 11 the constitution (f the
Press Council 1t is not necessary to in-
clude people of different ideologies.
Neither 1s 1t necessary to give repre-
sentation to this union or that umon
or people with different poliical per~
suations. It should have at least the
appearance of a judicia]l body.

‘The conception of the Pre-s Council
by the Press Commssion was reilly
on very strong ground. It recommend-
ed:

“the Press Council not only to
safeguard the freedom of the press
but also to help the press t, mam-
tain its independence, to keep 1 nder
review any developments lkely to
restrict the supply and dissemina-
tion of news of public interest and
importance, and to keep a watch on

AUGUST 29, 1574

Council (Amdt.) Bill 240

the arrangements made by the
Indign newspapers and news agen-
cies with foreign newspapers snd
news agencies....”

Then they have given 14 functions.
One of the important functions of this
Committee is;

“to study the developments which
may tend towards monopoly or con-
centration of ownership of news-
papers and news agencies, including
their financial structure.”

This ig one of the functions of the
Press Council But the Council was
not asked to do that function In fact.
in thig Report 1t is »iated that the
Pres. Council was going n thig direc-
tion They themselves were Joing
wome rescarch on thus aspect of mono-
poly ownership and several 1elated
matters  Suddenly, the Government
of Indiu uppointed a sub-Commiitee
of the Cabinet to go into the que-tion
and again a fact finding Committee
was appointed to go into that oues-
tion If vou have created a Press
Conneil o specific function, to go into
the study of development which may
tend jowards monopoly ur concentra-
tion of ownership, why did you over-
step this Counall? Don’t you have
any confidence i1n the Press Council?
Have you lost your confidence n the
Pre«s Council®” 1t looks that there 1s
some kind of side-tracking the Press
Council's function 1 want {n know
what happened to the research they
mentioned, that they were doing on
Suddenly, after seeing the news that
the Government of India 1< also em
barking on this work, they have stop-
ped thig function I want an agnswer
from the hon Minister whether the
Government has lost the confidency 0
the Press Council

MR. DEPUTY SPEAKER Now, W€
have a Member of the celebrated
Commuittee which is o evolve a machi-
nary for the purpose. I would 1%k¢
to know from him why the Commuite®
hag taken such an inordinately long
time to come to a decision.
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SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Deputy-Speaxer,
Sir, the Bill by itself is probably the
most non-controversial Bill that the
Government has brought during this
session. This Bill wants to extend
the period of the Press Council and
the circumstances necessitating it have
already been brought before your
notice.

As a Member of the Committee of
Member, ¢t Parliament, I would
that we are seriously considering
about the nature of changes tirat may
be desirable in the Press Council Act,
particularly keeping in view ihe cir-
cumstances in which the cntire Press
Council has been put because that
high-powered Committee has refused
t> tunction.

eav

15.32 hrs.

[SHRI IsHAQUE SaMBIIALL 1 the
Chair].

[ car assure 30 . as a Nember of

thig Committee that it is not because
of any default on the part ol the Com-
mittee or on the part of the (overn-
ment that there has been delay in
bringing the necessary amendments in
the Press Council Act.

In the Committee. we bave been
posed with many problems. Onc ot
the problems is that the high-powered
Committee which was formed with
three illustrious persons, the Chief
Justice of India. the Speaker of I.ok
Sabha and the Chairman of Rajya
Sabha. has refused to function tecause
of certain unforfunate controversies.

After that., the Commitiee has been
confranted with various  guestions.
The question is how to maintain the
interests of the language papers vis-
a-vis the English papers on which as-
pect many Members have spoken and
voiced their serious concern. We have
also been confronteq with a question
as to how we can avoid the Press
Council being dominated by a big con-
cern, a monopoly concern. or a com-
bination of big concerns. We have
been confronted with a question as tu

Council (Amdt.) Bill 242

how we can make effective recresen-
tation in the Press Council of catego-
ries of unions or categorised persons
who are working in different aspects
of press life. Also, we are confronted
with a delicate question as to how we

can maintain a balance betweecn the
independence of the press &nd the
ethical standards of the press. These

are such delicate and
tions.

difficult ques-

SHRI B, V. NAIK: I: there a con-
flict betwecn the freedom of press and
the ethical standard?

SHRI DINESH CHANDRA GOS-
WADMI: There may be a coailict in the
way you look at it. A person may
ieel, “I have got a freedom of expres-
sion and, obviously, my freedecm of
expression is unlinuted ang the ethica:
cuestion should not come in the way.”
The other view may be that the ethical
question should predominate and the
freedom of expression becomes o se-
condary concept.  Therefore. whilg we
make a legislation, we ought o main-
tain a balance

between the twg ex-
treme views.
Being confronted with tha2se cele-

cate questions, we have thought out
various proposals, alternative propo-
sals. But the difficulty is that when
We examine any proposal, ultir;ately.
we find that most of the proposals
are not very satisfactory to really re-
solve the problems that we are posed
with. It is because of this primarily
and because of our serious concern
to improve the Press Council Act
that there has been some delay in
bringing the legislation. As a mem-
ber of the Committee. I assure the
House that we are trying our utmost
to come our own conclusions and pre-
sent our own views before the Gov-
ernment so that the Government may
come with a Bill within tiie next ses-
sion or so. Though controversies have
been raised in this debeate which do
not really come within the purview
of this Bill itself, some aspects of the
Press Council have been brought in
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this House and I would like to express
my own opinion also on those.

1 was listening to the speech of
Mr., Jagannathrao Joshi. He spoke a
jot about the freedom of press, and
ultimately, while concluding, said, I
am against all sorts of monopoly’.
Tomorrow he will find that the con-
tent of his speech is completely con-
tradictory to the last sentence which
he uttered in his speech.

Now the question comes as to what
we mean by the expression ‘freedom
of press’. 1 agree, there should not
be unreasonable restrictions and
limitationg on the freedom of expres-
sion of the press or any other mass
media. The frcedom of expression,
subject to certain restrictions and
limitations placed by the Constitution
itself, is a very sacred freedom which
the press has. But does it mean that
the press should be absolutely free
from all sorts of controls? After all,
in this country today we should not
forget that, having accepted the de-
mocratic form of life, the press plays
a very dominant role in formulating
the opinion of the people and also in
leading the country on the path on
which we want them to lead this
country. There are certain groups or
companies which have a dominating
control over the press and we cannot
permit a monopoly press to continue.
We want that the press should be of
such a nature that it may project the
aspirations and desires of the milliong
of people who have really no avenues
by which they can express them-
selves. It ig the duty of the Govern-
ment, it is the duty of Parliament, it
is the duty of all of us, irrespective
of party affiliations, to create a
climate in which the mute millions
who have no way of expressing them-
selvee may find their expression
through the very enlightened press.
To that extent, obviously, some sort
of limitation or control ig necessary.
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I am sure, this has been very ade-
quately expressed by the hon, Minia«
ter, Shri 1. K. Gujral, when he said:

“Freedom of the press does not
mean freefom from control, but
freedom to write. How could so-
ciety be indifferent to the influence
of the private owners of the press?
It is the ownership pattern that ia
to be controlled and not the written
word....”

Another aspect on which we should
ponder and to which we ghould give
serious thought is this. In this coun-
try, really, has there been a freedom
of expression? Whose freedom of
cxpression do we want? We want
freedom of expression not of the few
businessmen who control the press
but we want the freedom of expres-
sion of the editors, the enlightened
writers. But unfortunately the situa-
tion today in this country is such that
the voice of the editors is stiffed in
many cases by the controlling hand
of the persons who are controlling
the papers. Therefore, if we really
want to have freedom of expression
through press, we should try to create
the climate in which the editors of
this country can express their view
points without fear or favour, subject,
of course, to the restrictions which
the Constitution in general public in-
terest has placed,

The next question to which I come
and over which perhaps not much
attention has been given is the role
of press vis-a-vig Parliament. This
is one aspect on which I wish to say
a line or two. After all, we shall
have to admit that all of us feel happy
to see our names in the newspapers.
Therefore, after delivering speeches
here, the first thing that we do in
the next morning is to go to the
library and see whether our names
have appeared or not. This js human
psychology. We all like to hear our
own voices, we like to gee our names
in print, we like to see our photos
in the papers. (Interruptions) There
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are, of course, exceptions, Therefore,
the press plays, even indirectly, a
very importent role in the delibera-
tiong of this Parliament, I am trying
to focus the attention of the House
to a very important aspect. 1 had
the opportunity to attend the Com-
monwealth Parliamentary Conference
last tame and a very serious question
that came up for discussion at that
forum was that the standard of Bills
and legislation throughout the world
was going down day by day. It is
not as If in this country alone that the
standard of legislation has gone down,
Throughout the world today we find
that the standard of legislation has
gone down and, therefore, probably,
year after year, we have to bring
amendments after amendments, a
feature not only common to this coun-
try but common throughout the
world. One of the conclusions that
we had arrived at was that today if
there 18 any aspect of the parhamen-
tary life which is absolutely neglected
by the news media. 1t 15 the legisla-
ting portion itself. We are here to
legislate but I know if you look to
the type of publicity that is given,
the most serious aspect, that is the
legislating part of the legislature, 1s
completely ignoreq today ‘That is
why today probably in this House we
want to spend more time through the
Zero Hour and during the rest of the
period there is an empty House. This
is one of the rcasons that even on
the most important Bills there are
not enough speakers while everybody
wants to speak on the most gensatio-
nal aspects which get cheap and easy
publicity. I beg of the members of
the news media of this country to
ponder over this question. I may be
wrong, but if they feel that there is
some point in it it is their duty to
see that they can &lso create a
climate by which they can help us in
really having a very fruitful and
meaningful discussion and delibera~
tion in this House.

The last point to which I wish to
draw your attention is this. As you

say we are hard-pressed for time and’
being myself a fellow Chairman, I do
not want to inconvenience you by
continuing my speech I thank you
for giving me an opportunity. I hope
the House will reconsider this ques
tion which I have placed before them,

aawfa aftw : & oF G oA
FAT TgAr §-—%F faw & fad2 99
WG, TATRE IEE ) A gTeE
Tem fo W gEAm A A g R
T FT LA AT AT AT F b

st wg feerd &7 T 20 fRar
97 ¥ | g8 30 fAaz waw w7
wforer &, e 87 a1 10 (W9 ar 39
g a7 9 77 g o

SHRI P. G. MAVALANKAR
(Ahmedabad): This is a minor piece
of legislation and also a harmless
measure, jt deals with certain
difficulties which have come in the
way of the Government because of
the absence of the nomination com-
mittee appointing the members of the
Press Council and, therefore, there
can hardly be any objection against
this Bill as such. But what is objec-
tionable all the same 1s the manner of
the Government resorting to ordi-
nance 1ssuing in this regard.

I can see the difficulties of the Gowv-
ernment ..

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRE
1. K. GUJRAL): This point has beeny
made.

SHRI P. G. MAVALANKAR: Let
me put it in my style, if I may. The
Government of India has a power to
make ordinances under the Constitu-
tion. But, would the Minister accept
the fact that because he has the
power, therefore, he will go on using
it for any kind of things? Is this
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an emergency? Surely, the Govern-
ment could have persuaded the autho-
rities concerned to expedite the mat-
-ter so that they were not put to an
unnecessary resort to issuing the ordi-
nance. That is my point. Therefore,
I hope in future at least, the Govern-
ment is not forceq or compelled to
issue ordinances on such grounds such
as the present one, that bkecause of
the fact a certain time table was not
completed, therefore, in order to meet
the emergency situation. ‘we are issu-
ing an ordinance” and get it passed by
the Parlinment This is not & healthy

practice. This is what I want 1o
=yggest.
Second thing 1is my esteemed

friend, Shri Goswami, has assured us
that the committee will go into the
question as quickly as possible. T
wish that they will be able to come
to some kind of a definite and con-
crete proposal with regard to the
composition of the neminating com-
mittee so that this parficular difficulty
in which the Government finds itself
today is not there.

SHRI DINESH CHANDRA GO-
SWAMI: We are at the moment dis-
cussing whether we should have a
Nominating Committee at all or whe-
ther we can have some other alter-
native form by which we can get an
atmosphere in which the problem can
be solved.

SHRI P. G. MAVALANKAR: That
answers my point to a certain extent.
Having said this, I would say, this
measure which has come before us
affords us a welcome opportunity of
reflecting briefly on the Press Council
and its functioning in particular, ani
the role and value of the free, in-
dependent press in general, and on
the contribution that the Fourth
Estate has to make in any democracy
in the world and a developing demo-
-eracy such as ours.

AUGUST 29, 1974

Council (Amdt.) Bill 248

One may not agree with many
things happening in America, and
also with the way the Americaa
democracy functions. One may have
objections and doubts about many
things. But on one point every-
body, I think, should remain agreed
that there is great and wundoubted
freedom of the press in USA, UK and
in many other developed and demo-
cratic countries. The recent example
of the exit of the American President
Mr. Nixon from the White House is
a case inpoint. What do you see? It
is  ultimately the freedom of the
Press which has asserteq itself, which
has made a significant contribution
in regard to the dimissal of the Presi-
dent who was thought to have so
much entrenched himself in power
that it was difficult to remove him.
The role of the press in USA was
significant angd decisive. It shows
what a free, independent newspaper
world can do in regard to such wun-
fortunate situation. Now compare
that with our country. The situation
in our country is far from satisfac«
tory. There are attacks on editorial
freedom by the establishment. By
establishment, I mean, both Govern-
ment and the big tycoons of business,
managements on the financial side and
Government on the political side. Tha
newspapers come under the spell and
the overpowering authority of this
Establishment. Therefore it is becom-
ing more and more difficult for
honest, upright. individual journalists
to function independently and with-
out fear or favour.

SHRI SOMNATH CHATTERJEE:
The Minister is not listening; he is
falking with the Minister of Parlia-
mentary Affairs.

SHRI P. G. MAVALANKAR: I
don’t mind the Minister talking to the
Minister of Parliamentary Affairz be-
cause in any case I have the satisfac-
tion that what T say...

SHRI 1. K. GUJRAL: My hcn coll-
eague has to reply to the debate and
not me.
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SHRI P. G. MAVALANKAR: has
gone on record. Even if I say socme-
thing to him he is not going to listen
to what I say; let him continue his
dialogue. My point is this.

SHRI I. K. GUJRAL: 1 can assure
my hon. friend that I have great res-
pect for his wisdom and whenever
he says something I always listen,
Whenever I am unable to listen even
then I respect him all the same. I
wish to assure him that whatever he
hag said, I have listened and if I

have missed anything, I will also
read that.
SHRI P. G. MAVALANKAR: I do

not object myself; I was only refer-
ring to what Mr. Somnath Chatterjee
was objecting.

The journalists’ duty is to write
without fear or favour. A genuine
journalist has to undergo various

hazardous duties. There are all kinds
of risks which are involved. There
is, as it were, a sword -constently
hanging; there is so to say, a certain
in security. That is why Press has to
be protected and its freedom preserv-
ed in terms of freedom of the Press.
with great care and attention. Let
me refer to certain events in Ahmeda-
bad earlier this month. Newspaper-
men had gone to the Gujarat Gover-
nor’s Adviser’s house, Mr. Sarin’s
house, in Ahmedabad.

And when 25 of them went, not
only did the Adviser not come out
to listen to their grievance, but the

police instead lathichargeq the 25
newsmen and one of them got
seriously injured. Upto this date,

there is no definite inquiry that has
come out. If newspaper men are men
who are going to write something
which is inconvenient and awkward
to the authority that be, then instead
of rewarding them, if you are going
to punish them for such writing—
they are doing their job which they
are supposed to do—then that is
indeed sad. Everywhere and espe-
cially in Gujarat you will find the
trouble as there is in last few days
or so. Probably, that is the position

not only in Ahmedabad but every-
where else, too. What happened
yesterday in Ahmedabad or day be-
fore yesterday or what will happen
tomorrow is also something worth.
observing, and it shows that there is
this kind of uneasy and uncomfort-
able feeling that obtains between the
citizens and ordinary people on the
one hand and the police and the
authorities on the other. It is only
when the police and the authorities
try to strangulate the people, and try
to strangulate the freedom and rights
of the people that situations of this
sort are created. On some flimsy
grounds some are arrested—it may be
right or wrong—and even on superfi-
cial grounds they are arrested. My
information is this. A young cloth
merchant in Ahmedabad was arrested
on grounds of “teasing” a daughter of
a police inspector. This was alleged
to have happened. But it was not.
true, and there was so much of dis-
turbance that followed. That is alk
due to the fact that there is not that
climate of confidence and understand-
ing between the authorities on the
one hand and the citizens on the
other. For the press, I say that the
press media and the press publicity
are vital in a democracy. But what
we find in India is that attempts are
being made continuously by the Gov-
vernments tg shackle and felter the
press and the journalists. Attempts are-
made to brisk and even banish them?
on editorial freedom by big tycoons
of business and they punish the jour-
nalists. So, we must stand up snd
speak up against such atrocious attacks-
on our Press and Pressmen. It is
here precisely, thatthePress councils
duties become significant and ecrucial.

Lastly, I request my hon. friend to
consider one thing. I would like to
make a few of suggestions. Can you
really think of any better nominating
committee—stronger and more accept-
able—than the one consisting of Vice-
President (Chairman of Rajya Sabha),
Speaker and Chief Justice? It is
better to have a committee consisting
of these three people. Around these-
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three persons' names have been woven
so well and firmly during these last
twentyseven years the traditions of in-
{egrity, impartiality and independence
that there can be reasonable assurance
that they can make a good choice of
the Members of the Press Council.
Moreover, 1f the Press Council has to
Junction better, and if it has to func-
tion effectively on its own, 1 would
suggest to Government that they come
fcrward with some kind of a small
amendment saying that wnticism  of
this nominating Committee shell not
be permitted or even if there be ciiti-
«ism it shall be fair criticism. You
can put in some kind of a reasonable
restraint, so that unfair criticism 1s
avoided. I am not saying anything
with regard to decision making or
selection-making power as such

SHRI SOMNATH CHATTERIJEE'
How will they decide that? 1If there
are 20 names, how will they select
out of them?

SHRI P. G MAVALANKAR:
‘Obviously they will decide on the
basis of their general competence and
experience. These three honourable
men are highly respected and have the
traditions of integrity, impartiality and
independence  After all, you have to
put faith in’ some kind of a machinery.
Lastly, 1 want to suggest that the
Press Council should not have any
punitive powers. They should not
punish anybody Let them of course
‘be free to pass any moral strictures on
the wrong doers That would be
encugh. We have seen that even in
a developing democracy, public
opinion will have its own effect But
I hope Shri Gujral will see to it that
the amendment that he brings for-
ward will be such that the Press
Council has some powers of even sum-
moning the parties concerned. To-
day, the difficulty is that the Press
<Council eannot summon. You would
have heard that in Haryana, in con-
nection with certain cases, the Press
«ouncil wanted the Haryana Govern-
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ment definitely to send their represen-
tatives to give evidence. In particular
they wanted Shri Bansi Lal, the Chief
Minister or his representative to glve
evidence before them. 1 was told
that nobody from Haryana Govern-
ment came before the Press Council
for giving evidence. If the Press
council are not able to summon any-
body, then how can they proceed
further® So, if you can give some
powers to the Press Council for sum~
mening, then the funtioning of the
Press Council would really prove
more helpful and the freedom of the
Press will have greater meaning and
greater significance.
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3:
“That the object of the
shall be to preserve the freedom of
the Press and maintain and improve

the standards of the newspapers in
India.”
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SHRI SHYAMNANDAN MISHRA
(Begusagai): I have absolutely no
doubt that the time has come when
we must set up another Press Com-
mission. The first Press Commission
was appointed about 22 years back.
During this period, enough experience
has been garnered in the light of which
the constitution and the functions of
the press council could be reviewed.
That has happened in the TUnited
Kingdom also, that from time to time
Press Commissions have been ap-
pointed, and I should think that Gov-
ernment would address themselves to
this problem now after 22 years.

Broadly, what has been our experi-
ence during this long interval? Our
experience has been that the press
council cannot function properly so
long as the suppressed-council of Mr,
Gujral functions, reinforced by the
sup-press-lords in the sphere of busi-
ness and industry. That was what had
happened during the course of the
railway strike. During the railway
strike, all kinds of reprehensible
hoardings and pamphlets were brought
out and publicity materials were
brought out by Government. But Gov-
ernment were not satisfied with them
at all and they invoked the assistance
of the FICCI. Government did de-
pend upon their own enormous re-
sources in the matter of publicity but
they had also invoked the assistance
of the Federation of Indian Chambers
of Commerce and Industry to support
them in their endeavour to malign the
striking railway employees. That is
what has happened. So, does it lie in
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the mouth of “my hon !riemd: from
the othet side to'say thet the buginess-
méh ‘and ‘the induktrialists happened
to be on the other gide? Here is a clear
example where the apex body of indus-
try and business, namely ‘the FICCI
came to their help and rescue at the
time of the railway strike. We can
produce before you here all the hoard-
ings and pamphlets that were produc-
ed by the FICCI on that occasion.

PROF MADHU DANDAVATE (Rai-
pur): We must salute Mrs. Gandhi.

SHRI SHYAMNANDAN MISHRA: I
have spoken about the sup-pressed-
council of Mr. Gujral functioning at
the Central level, but they have got
their own subedars at the State level.
One of the subedars is very near to
the capital city of Delhi, that is, the
subedar in Chaudhary Bansi Lal. You
know how the press council had passed
strictures on that Government, but
those strictures have remained com-
pletely sterile, Why did not my hon.
friends on the other side, if they were
champions of liberty and freedom of
the press, address themselves tco this
task? What exactly have they done?
When we used to function in the upited
body of the Congress, we did take up
such matters in our general body
meeting or in the executive com-
mitiee meetings. Now, during these
days of the supreme leadership of the
Prime Minister, nobody can speak out
his mind.

That is how their party is function-
ing, Why are they not pulling up this
sup-press-lord called Chaudbhary Bansi
Lal? Mr. Ghafoor's regime in Bihar
has been responsible for the worst kind
of atrocities. on two important news-
papers from which we derived inspira-
tion all these days—I am speaking of
the : Searchlight and Pradeep—since
independence and even before. Why
have these people not taken any action
againgt Mr. Ghafoor If the people of
Bibar have risen against the regime
there, it is because they have found
some fault with it. And look at the

complacancy  of some of the hon.
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members on the othet side whep they
say that the movement in Bihar is
fizzling out.. In the very first week
or probably first iwo weeks of the
movement, .you had to dismiss 34 out
of the 46 Ministers. Who made you
dismiss them? Did you dismiss them
of your own sweet will? You had to
do it under the pressure that was
building up because of the movement.

Later on notifications in regard to
the bye-elections to fill vacancies were
announced. But you bad to withdraw
the notifications, You did not have the
courage to face those bye-elections.
And yet you are sitting here and
speaking in these terms. These are
the people who are going to kill this
Government, the ~ sycophantic and’
flattering type. Mrs. Gandhi must
realice that it is frauds, flatters and"
sycophants like this who are gomg to ’
undo them.

Therefore, T would say that if they
had reall¥ 2»v love for freedom of the
press. they would have pulled up Mr,
Ghafoor for what he has done.

Even my hon. friend, the Railway
Minister, has publicly condemned the.
delisting of The Searchlight and the
Pradeep. He is a member of the
Council of Ministers here, The Presi-
dent of the Siate Unit of their party,
Shri Sitaram Kesri, who happens to
be a member of the other House, has
also condemned ihe delisting of these
two papers. And yet Shri Gujral
would not open hiz mouth. They would
not do anything sbout it. The entire
world has risen against this kind of
treatment meted out to these two
papers. Their own men are rising .
against it. They are important per-
sons. Ang yet they would not do any
thing about it.

You know to what kind of arson.
and vandalism these two papers were
subjected to. And yet why did this
Government not institute a judicial.
inquirv because freedom of the press
shoul? be the contern and responsi-
bility of the Centre. They should have
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instituted a judicial inquiry, let alone
what is being done by the Press
Countil. I have no doubt the Press
Council would be giving its most im-
partial and judicial verdiet in this
matter, but thiy Government has failed
to do anything in that respect to
mollify public opinion.

Similarly, as has been very rightly
pointed out by my hon. friend, Shri
Madhu Limaye, there is another sube-
dar in Punjab, Mr. Zail Singh who
has cut off the electricity connection
to Hind Samachar and Punjab Kesari.
This is what is happening.

Then you also must have read in the
newspapers--I am concluding; I am al-
most speaking at supersonic speed—
what 1s happening in the city of
Jamshedpur. The journalists are liv-
ing in a kind of terroristic atmosphere.
One was killed earlier. The Govern-
ment would not do anything about it.

My submission is that if you really
mean sincerely by the freedom of the
press, then, you must take one or two
steps. One is, whatever subsidies
given by this Government to the
agencies or to any newspaper in any
fortn should mnot be their sole res-
ponsibility and even if it is their res-
ponsibility as Government, then, the
Press Council must give its report on
the manner in which the subsidy is
being dispensed with by this Govern-
ment every year. They must give not
only the report. These are the main
key elements which would determine
the real content of the freedom of the
Press. Similarly, with regard to the
paper. the newsprint that is given to
the press, in that matter also. there
should be a report from the Press
Council and so also in the matter of
advertisements. If it is only to the
extent of Rs. 5 crores that the Gov-
ernment has dispensed with in the
matter of advertisemenis that should
be subject to some kind of control, at
least normative and regulative control,
of the Press Council. They will lay
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down norms and they will also give
their opinions bow advertisements
have been given to the various news-
papers and 80 on. Finally, that should
be supported by some body at the
Parliamentary level. 1f ParLament of
India is really the guardian of the
freedom of the people and of the Press
then, there must be a supporting
body here, which would look into the
reports of the Press Council closely
and which would also bring to the
notice of Parlilament, whether the re-
ports of the Press Council have been
seriously attended to or not. Then.
1t should be the first concern of the
Minister of Information and Broad-
casting to see that the reports sub-
mitted by the Presg Council are an-
nually discussed by Parliament sepa-
rately: not only as a part of the func-
tioning of this Mimstry. In fact, it
sounds rather strange that the Press
Council’'s reports should be considered
to be part of the normal functioning
of this Ministry They must receive
a separate and exclusive consideration
by Parliament annually on a parti-
cular date, These are my few sub-
missions

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Mr. Chairman, Sir, this
has been a very wide ranging debate.
Problems relating to interference in
the running of newspapers, attack on
individual journalists, monopoly na-
ture of the Press, state of journalism,
wrong doing by journalists, ethicat
behaviour, yellow journalism, diffusion
and de-linking etc, have all been
touched in this debate. Ax I said in
the beginning, this debate had a very
limited objective of extending the life
of the Press Council. But. I welcome
this opportunity tn clarity certain
points. To begin with, I would like
to refer to the point mentioned by Mr.
Joshi and Mr Mavalankar ahout the
need to bring forward this Ordinance.
and whether we could have possiblv
avoided the extension of the life of
the Press Council through an Ordin-
ance. I would say, 'n mitigation—ot
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course, it would have heen better it it
had been possible for us to avoid ex-
tending the life of the Presg Council
through an Ordinance—that we had
expected that the Committee of Mem-
bers of Parhament would be able to
complete 1ts work in time and we
would be able to come before Parlia-
ment with a Bill on the recommenda-
fions of the Committee,

SHRI JAGANNATHRAO JOSH!: 1t
1s a reflection on the working of the
Committee.

SHRI DHARAM BIR SINHA: No,
Sir. Not d reflection ] said in m.tiga-
tion, We would have wanted to come
with the Bul itself, but it has taken
us more time than we had anticipated.
Another point which 1 wouid, in the
very beginning, like to reter is the
point made by Mr. Madhu Limaye.
This 1s about censorship. We are
aganst either overt or covert censor-
ship, not only 1n relation to the Press,
agamnst direcy§ or indirect censorship
not only in relation to the Press, but
a'so—as mentioned by Mr. Madhu
Limaye—in reiation to thealre or any
other media. 1 would like to say this
ihat anyone who 1s aware of Indian
history would at all times stand
against any sort of censorship in rela-
1ion of thoughts. We have had a very
sad experience 1n Indlan history,
when knowledge 1tself had been de-
nied to many It 1s not only a commit-
ment of my party as such, but it is a
national commitment, in relation to
hoth our present need. and the Indian
history itself that no censorship, di-
rec! or indirect, covert or overt, is
mtroduced in any medium of expres-
sion to throttle ideas T hope the voice
of sanity raised by Shri Madhu Limaye
m relation to theatre, will be atten-
de1 10 by the Delhi Administration Tt
wae the Jan Sanrh who introduced this
procedure of demanding submussion
ol the script for drama and theatre to
the administration for clearance

Nt wy fomlr - R SR WA
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SHRI DHARAM BIR SINHA: We
want not only a free press but a lively,
prosperous and diversified presg to in-
form the public on current affairs and
express opmion which would stimulate
and strengthen democracy in this
country. Freedom and independence
of press should aiso include the variety
of newspapers available to readers.
Freedom should not only mean that
the press should not he beholden to
the Government and I must repudiate
any suggestion that Government has
brought at any time any pressure on
any newspaper. Press frecedom should
be the freedom not only of those who
own and produce papers but of the
reading public as well. We consider
that an important component of the
freedom of the presg is the freedom of
chowce of the readers to select their
newspapers. Dependence on industnial
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interests which to a very large extent
ig relevant the situation in India, has
limited variety amongst newspapers.
Unfortunately the trend in concentra-
tion of ownership hag strengthened
during the last 20 years since the Press
Commission submitteg its report in
1954. In 1954, 15 newspaper concerns
controiled 51.1 per cent of the total
circulation of newspapers. Today, 20
years later, only 7 papers control 51.1
per cent of the total circulation. Among
Engiish newspapers, it is only 7 owners
who control 82.2 per cent of the entire
English newspaper circulation in the
country. In the various other langua-
ges, the situation is as bad. The prob-
lem of concentration of ownership and
monopoly which has been raised in
this debate is very valid. I can assure
the House that whatever delay has
been there in bringing a measure about
delinking of newspapers has arisen
from the Supreme Court judgment.
There is a Committee which ig exam-
ining the various aspects of it, the
examination of the judgment of the
Supreme Court, which is very volu-
minous which gives so many pro-
nouncements, will be completed soon
and I hope we wiil be able to finalise
the measure before long.

Shri Shyamnandan Mishra referred
to the need for a second Press Com-
mission. We do not think we need a
second Press Commigsion now. The
first Press Commission's report is
very much valig even today. So, in-
stead of going through the broad can-
vas of the press again, our strategy is
to have expert groups to deal with
specific areas.

At one level we are considering the
delinking of the press from big mono-
poly houses. Then, we have a comit-
tee which ig going into the economics
of newspapers. We are also thinking
of another group to go into the ques-
tion of machinery and other plant
weeded in the printing trade and in
newspaper production. When these
reports come in, when their recom-

AUGUST 29, 1974

Council (Amdt.) Bill 264
mendations are available, along with
the Press Council, we hope that we
wouid be able to get a fair idea of
what needs to be done, in the back-
ground of the canvas of the recommen-
dations already made by the Press
Commission.

I would like the House to acknow-
ledge that the press today is also a
power. Because, in a democratic
structure it is not only the various
organs of the State which constitute
power but the presg itseif also, consti-
tutes power. When we discuss power
relationship in any democratic society,
we have to consider power in terms
of respondibility and accountability.
Parliament is generaily accountabie to
the Indian masses, to the electorate.
As Baldwin ‘said, in another context in
England, real power is available for
the responsibility owned. In this con-
text we have to accept the fact that
the presg is accountable to the general
good of the country and the general
good of the Indian masses.

Shri Maran raised the problem of
free flow of information standarg of
newspapers, and sensationalism and
blackmailing which is growing in the
Indian press. 1 accept that this is
happening. That is endemic sin is
developing in Indian journalism today.
It hints more than it says. There is
more of innuendoes and smear than
direct accusation. I would not say
that most of the Indian press is invol-
ved in it but, as Shri Maran caid, a
certain percentage to the Indian press
does things like this.

I would like only to refer to the very
disgraceful way in which one Karna-
taka Minister was hounded out fromr
his cffice. It was more by a smear;
it was more by an innuendo: it was
more by a campaign of vilification,
without making a direct charge. I
think, here again, the role of the Press
Council becomes more valid. . (Inter-
ruptions) Whatever be the poiitical
conflict within a politica! party, we
are discussing here the role of the press
in a particular situation.
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As 1 said, in a democracy like ours,
we capnot adopt a walue free method
of jydgng the pess, of preas reporting
or other aspects of journakism, because
value free method, I consider is a
myth and i3 a very dahgerous myth.
In reality ¥ does not At with any
theory or the needs of a changing so-
clety.

Another point that I would like to
refer to is the one raizsed by Mr.
Jagannathrao Josh: and some other
Members about Haryana, Bihar and
Punjab incidents. These are within
the juncdiction of the State Govern-
ments. 1 would not like to comment
on them in thig House, in this forum,
on subject in which the State legisla-
ture by itsel? iz sovereign. The Press
Council has been formed &and it is
there. They have given their judg-
ment 1n cases referred to them. To
‘that extent, the purpose of bringing the
Press Council Act ang creating the
Press Council has been fulfilled. I am
sure. whatever the complaint against
the Bihar Government is, which is
pending before the Press Council, the
Preas Council will go into it as it
weng into Haryana complaint.

SHRI SOMNATH CRHRATTERJEE:
The question is, if the Press Council
does find a State Government respon-
sible for anti-press activities, will
‘there be a censuring power on the
part of the Press Council or the Cen-
tra] Government which is in oversll
contro] of press matters? This is a
more fundamental peint. I would
request the hon. Minister to deal with
it.

SHRI I. K GUJRAL: It is a funda-
mental point. It is for this House also
to address itself 0. Do we or do we
not wish to give to the Press Council
the authority? Do we wish that the
Press Coumel shwuld funcion only as
an ooinion-making. opinion-forming.
body? Do wi want the Preas Council
to enfarce u deciston by an suthority?
Tt & it & question of the Govern-
Marthhgﬂeofﬂieﬁbm%de—

)Ayxt

cide. It is an issue on which the na-
tibid . moust make up its mimd....

SHRI SHYAMNANDAN MISHRA:
Cam’t you place the teports of the
Press Council with a moral authority?
Don’t you have any moral authority?

SHRI L K. GUJRAL: But the basic
issue is, whether to provide teeth to
the Press Council. By and large,
both in the press and outside, a gene-
ral opinion has been that it is not
good for us to give teeth to the Press
Council.

It is also a fact, whereaz I agree
that the Press Council should look
into wherever the freedom of the
press is compromised, that this House
and the other House have set up a
Press Council. This is something on
which the nation as a whole hag to
make up its mind. Basically, the
State Government is responsible to its
own legislature. I think, these things
do matter.

My general opinion, as a citizen of
Indis, is that whenever the Press
Council has made observations either
about a paper or about a State Gov-
ernment or about a State authority
ar about any form of authority, I
think. it has had its effect and every
effect is not just legelly enlorceable.
In a democratic society, opinion-mak-
ing is a very strong thing 1 think,
my hon, friend, Shri Shyamnandan
Mishra should be satisfied with that.
It is a very good thing that is hap-
pening.

SHR!I SHYAMNANDAN MISHRA:
How do you act in order fo create that
public opinion® The Press Council
must be supported by the Govern-
ment of India. Otherwise, it hag no
ganction behind it.

SHRI I. K GUJRAL: It isx sn un-
usual thing in India that we have spt
up the Press Council by an Act of
Parliament. Normally Press Councils
are set up...
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SHRI SHYAMNANDAN MISHRA:
We know that.

SHRI 1. K. GUJRAL: Al right,
That is number one,

Secondly, please do not forget the
basic philosophy of the Press Council.
The basic philosophy is that there 1s
the judgment by the fellow peers.
Therefore, when they sit in jyudgment
of an act of Government which is not
represented on that, the limitations
are bound to be there. It is not
that I want the Government to be
represented. But some limitations
will have to be reckonedq with and
also, I think, whatever the Press
Council might say about an act of
Government

SHRI SHYAMNANDAN MISHRA:
Only one word The journalists have
to submit to the censure of the Press
Council but the Government cannot
be subjected to the censure of the
Press Council  Is there not gross in-
equality in this” How are courts put-
ting up with such a situation?

SHRI'L. K GUJRAL This1s a

wrong impression He was saying,
‘Journalists have to submt’. There
1s n0 such thing as ‘have to’. I am

aware of a newspaper in this country
which was censured six or seven
times and he did not care at all
(Interruptions)

MR CHAIRMAN: No dialogue
please. Mr. Dharam Bir Sinha, please
try to conclude.

SHRI DHARAM BIR SINHA: At
this stage I would not go into the
Constitutional problem of the sove-
reignty of the State Legisiature as far
as the functions of the State Govern-
ments are concerned. As the Parlia-
ment is sovereign in it own area
and powers given by the Constitution,
the State Legislatures are sovereign
in their own areas. I would not like
10 go inte the detaing of the Constitu-
tional position. This is not the occa-

St. Res. and Press  AUGUST 29, 1974

Council (Amdt.) Bill 268

sion o go into the various divisiong of
power which the Indian Constitution
has provided.

But I would like to refer to the
speech made¢ by Shri Vayalar Ravi
about the growing monopoly in the
Indian press. While I completely en-
dorse his sentiments about the danger
to freedom of opinion and danger to
the vartety of opmion from the
growth of concentration in press, I
would like to point out that the big-
gest danger to the freedom of press
mn this country is not from Govern-
ment but from the market economy
under which the newspapers are at
the moment working. This operation,
of market economy itself is leading
towards concentration, and I hope
that this House, this Parliament,
would give due consideration to thic
problem An hon member referred
to about Rs 60 crores of advertise-
ment budget of the private sector as
compared to Rs 5 crores of the pub-
he sector advertisement budget which
mnclude the advertisement budgets of
the State Governments, and the Cen-
tral Government and of the entire
public sector undertakings. The differ-
ence between the budgets of Rs 60
croref and Bs 5 crores can he easlv
understood. 1 need not dwell on that
verv long The only point that I would
hke to make 1z that these Rs 60 crores
of advertisement budget go to certain
papers because of the market economy
in this country, because the advertisers
happen to aum at certain target areas
and only certain papers arc serving
those target areas

I am sorry, I have taken so muth of
time I would like to dwell more on
other aspects, but I can see that I have
taken more time I do not want to
hold up the other business of the
House and I hope that the House will
approve and pass this Bill.

SHRI JAGANNATH BAO (Chatre-
pur): May I know the policy of the
Government with regarg io giving ad-
vertisemenis especially to newspapers
which are published from more thar
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one place?! For (xample, the Induan
Express is published from six places,
The Statesman from three places and
the Times of Indwa from two places.
1s 1t the policy of the Government to
give six advertisemmentg if a news~
paper 18 published from six places?

SHR] 1 K GUJRAL The policy
regauding this 1s very simpie. With
regard to advertisements we have got
diflctential rates system so far as the
papess which are published from more
than one place We have got a rate
for one plate as well as rates tor 2
piaces and 3 places et¢  Whatever ad-
vertive nents are given, 1t may he ac-
cecing to the number of places

SHRI VASANT SATHE (Akola)
In the hight of our pohcy {ir economy
mn: the country, are you thinking in
terms of reducing the advertisements
given to the Press” You yourself said
that out of Rs 60 ciores advertise-
ment revenue Rs 5 crores are spent
Ly the Government If the size of the
advertisement 1s a full-page or half a
page, tan you think of that the matter
may be the same but the size is reduc-
ed so that you save some money for
the country?

ShRI 1 KX GUJRAL: 1 think one
thing 1 might clanfy My hon col-
league has rightly said that the public
sector budget 1s Re 3 «rures It does
not mean that the Government of India
spends Rs 5 crores on advertisements
The DAVP budget 15 approximately
Rs 17 or 18 crores

So far as the utilisation of the space
15 concerned and the material publish-
ed, depending upon the subject and the
area lo be rovered, we may select the
<1ze. I mght clarity that advertise-
ments is neither an Instrument of
policy nor an instrument of subsidy

ot wy fod AwTefr wEYER. 3w
e R e gt fr feelt & fadee
¥ v A N geead f oA 0¥ R
it wen wr§ A eded w¢
@ ) @R v & wwEw W8

g faar, Afra a0 w1 qEEA
W ST kT ¥T T A v
o fear & Afee & 9 & g
WY WA %7 AT g W A T g B
A A B fowrad 77 71 feg gawr
S waET A q )

awafs  wERT, WETATT WD
F AATGF wH § ww T g
ag ¥ ag7 famg Iz vgr g Mo €9
F1 Torg wE Qfen ¥ NfA- ag
aEEr @t A ar @t ¢ — e
T #7 77T TR AAMA X4 AW
T WA FT W GAATH B, A% A
A gmm ¥ TF Sgum s oWm
g¥m N A F@A @A AN TATH
7 fam o1, W 3T w1 T A
fomar w1 AT A W OT o af R
avy 7 g7 W v s 2 - ofe
fga o g A fECd q@Age &
ey £ afers gon, 3w &t
T g A oF Fna o e
i wdy A fr oz wwAT /AR & Al
M s & wewn g e N
s #1 owF 39w fEm W,
my wra & oz @ Agwr g e g
a7t g7 ga avg ¥ A fem
ara fe wverd fagsam S ¥ T WA
# gm wrA q¢ 3y W AT AT
¥ & srgmramlt @ fadw s@WE,
Tg TR € G@E P W9 IH T
g & og & W wEw § TR aw
SN TEAT qEar §, W W R

qwow ¥ 1 W—



St. Res and Press
b}

oy wiw qee AW

T

& 8T Yue were oy wrgar | g R
fasr aft wrgnr g1 TR AR X
wag g & 23 FAIFW A AA AR

ot srfe tom:mmﬁi

st wyq foed mTIEt AT ¥ XA
fhwr 27 wr ores g Az
a7 murmr oo & g ¥ §n
exgeaar ¥ fay ot qawrQ ¥ gfard
fet # var & fA¥ afx mo 39
T ¥R A T AA MAT AT
= P ww o oW 1oAY
A7 Wrwr faar @ & oY arw Fwma

warale wvew Ay ferad S R
W trgee dw fear ¥ oagY & Ty
q® ¥ f8% grvw ¥ AR Gw ywaT

e ag B

This House disapproves of the
Press Councll (Amendment) Ordi-
nance, 1974 (Ordinance No 3 1974)
~romulgateq by the Preaident on the
28th June 1974"

The motwon was nepatived

wwfy mien w7 & gA #f
(wERE) fam, 1974 77 W ATy
#® fr N aemma & 59 AW swT

e a8

That the Bill further to amend
the Press Councill Act 1965 as passed
by Rajya Sabha, be taken into con-
sideration ”

The motion was adopted
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a2

Council (Amdt) Bill ;

AW 1
wwraf wgver ¥4 frer & 90E pe-
Few Awafr el ok § il #
WA Ay Txfr ¥ fad A e
a7 qg §

“That Clauses 2 to 4 Clause 1 the
Enacting Formula and the Title stand
part of the Bill "

©

The motion was adopted

Clause 2 to 4 , Clause 1, Epacting For-
mula and the Title were added to the
Bill

SHRI DHARAM BIR SINHA I
beg to move

‘That the Bill be passed

MR. CHAIRMAN  Motion moved

‘That the Bill be passcd

Shr: Sarjoo Pandey
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7% 1 gy 8w ey oY 3N w3 Ry
3% Bt 2 a¥—a@ A gEm ¥

st gwww won () ¢ AW
ofa & Faw oy wuw W
wrar ¥ f& W dw Sfawm %
otfeer dir PSR amr Wi
wT gy N9 #ifew hfew af k
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[t g wex wram)

wrdsy ot @ ot el
wferwm & 1 & arvar W
qITE T A W pedegwR W)
g wul § I g ofode A
sqr qrde gAY § 7 99% qiw T®
o7 WA agT WS gar ¥
ariy s 97 wfew ¥ oy ufue
T A W@ E T #7 dwEw
fegr wmr ? gl @w & ug
smar wrgm g & gad ot aafmga
fia & wfed 7 & T agav
fegsr g wifey 7 ¥ wwEar g
agna wdfeew &1 AT W
& 79T § W Ayl @ @ oAy
for faegnt &1 "a £t st 4
7 9eAT § a7 AW owr g ¥ ?
g B M A & wa Iaw P,
FH N awEr v ogra g A %A
Co B e I I
qam ? gafan & wgar g 5 gw
ge #few & w9 ghfRa
qiT FAET aAd Arfs wmAma wg
& wAr & o fGE1v 2 W wae
feqr s oaw

SHRI DHARAM BIR SINHA Mr.
Chairman, Sir, about Samachar Bharts
Shri Limaye has raised certain points
1 can only say this that he himself 1s
aware that various State Government
hold 75 per cent of shares in Sama-
char Bharts. Although we know that
there have been complaints of serious
lapses about Samachar Bharts, to
which Shri Limaye has made a ref-
erence, we could not interfere into the
working of it because of the fear of
being charged with interfering with
it. That is why we have withheld the
temptation of action in this regard.

1 would definitely seek his coopera-
tion and help, indeed 1f he also would
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be able to persuade Shri Jayaprakash.
Narain in this tonnection. We would.
also try our best to put Samachar
Bharti on healthy lines.

I would lLke to say one more thing.
I refer to what my friend, Shrd
Pandey sald in regard to the newspa-
pers and bias in political reporting.
Aulcansayisthgtmyparty the
Congressg Party or for that matter,
this Government hag had no mercy.
We ourselves have suffered more from
political bias against uys from the
newspapers. Not only to-day but even
during the last three to four years
The problems within my party and the
Government are magnificd hundred

times even thousang Htimes in the
newspapers That 1s all what I hawve-
in say.

MR CHAIRMAN vz A gq fawr

& A9 & fag  qw ¥=T
WA gw ?

*Tha{ the B:ll be passed”

The motion uas adopfed.

1649 hrs

STATUTORY RESOLUTION RE DIS-
APPROVAL OF INDIAN IRON
AND STEEL COMPANY (TAK-
ING OVER OF MANAGEMENT)

AMENDMENT ORDINANCE.
AND

INDIAN IRON AND STEEL, COM-
PANY (TAKING OVER OF MA-
NAGEMENT) AMENDMENT

BILL

MR. CHAIRMAN,

wT Wi o @ e A
wafga  orfedsa fom qr =&t 79
fooy o wagelt W 8, W
frqr amdm



